RE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
REVIEW APPLICATION NO: 46 OF 2019

IN
ORIGINAL APPLICATION No. 48 of 2019
IN THE MATTER OF:
VATTI VASANTH KUMAR REVIEW PETITIONER
| Vs,
UNION OF INDIA &ORS. ...RESPONDENTS

AFFIDAVIT FILED ON BEHLAF OF THE RESPONDENT No.8 i.e. STATE OF
ANDHRA PRADESH.

Kk

|, R. Satish Kumar, '_S/o. Late R. Sudhakar, aged about 57 years, being
the Chief Engineer Krishna Delta System, Vijayawada, Government of
Andhra Pradesh Andhra Pradesh State do hereby state on solemn

affirmation as Under

| am on behalf of the Respondent No 8 in the above said matter
and am authonzed to swear to this affldawt and am conversant with
the facts and clrcumstances of the said matter. Hence | am

competent to swear this aﬁ:dawt

PRILIMINARY SUBMISSIONS:

It is respectfully submitted that none of the grounds raised in
pa_ragrae'h 6 of the review application have been properly made out,
warranting review of the order Dt: 13.08.2019.

The committee constituted by this Hon'ble Tribunal, fully apprised
of the details of the projects in question. The State of Andhra

Pradesh has neither withheld any information from the committee
nor has provided incorrect information. The mere fact that an
observation was made by the Hon'ble Tribunal that due clearance

was granted by the MoEF to Pattiseema Lift Scheme, which is not
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entirely correct, it doesn't follow that the need for a review. Unless it
is clearly established that the Pattiseema Lift Scheme and
Purushothapatnam Lift Irrigation Scheme, are within the scope of

the notification of EIA-2006, Dt: 14.09.20086, the other questions do
not arise at all.

It is further submitted that on any reading of the above said
notification, neither of the above said Lift Irrigation Schemes can be
said to require prior Environmental Clearance. The execution of
Polavaram lIrrigation Project cleared long ago during the year 2005
was taking time for completion. Mean while the manifold
requirement of areas such as Vijayawada, Visakhapatnam couldn't
be met by reason of the non completion of the project. Even though
the Right Main Canal & Left Main Canals have been laid, they

cduldn’t be actually put to service owing to delay in completion of
the Head Works.

This compléted portions of fhe_ Polavaram Irrigation Project, alone
are nbwrbeing _uti‘Iized'.bly‘way of lifting water into the respective
“canals. In this context that the lifting of water into the canals and
" making it avail_abl_é' for people 'ar"sd purposes already cleared, the
two Lift Irrigé_tioh'Schéines have been conceived, as part of the
_Pola\}aram irr_igation Project. Even though such lifting of water
measure was not part of the original conception of Polavaram, to
the extent the Lift-lrrigatioh Schemes only serve the purpose of
Polavaram, it .has:to be treated as its part. Even if it is not
technically treated as a part, as submitted above, since no
'Environmental Clearance dimension is involved, these projects are
within the limits of law. The Pattiseema Lift Scheme is completed in
the year 2016 has now became an integral part of supply and
availability of water to the Vijayawada. The larger public interest
which is being served by it, can't be brought to any halt or

suspension.
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The review petition doesn't really advance the cause of any
Environmental interest. The execution of the two Lift Irrigation
Schemes conceived and designed to promote pressing water
needs of millions of people, may not subject to any scrutiny at this

point of time.

Reply to Para 1:

1) Pattiseema Lift Irrigation Scheme:

The Indira Sagar Polavaram Project (renamed as Polavaram Irrigation
Project) is contemplated to
(i) Provide irrigation facilities to 7.20 Lakh acres by gravity through
Indira Sagar Right Main Canal & Indira Sagar Left Main Ganal.
(ii) Provide Powe'r generation'of 960 MW.
(iii) Provide Water supply-to Vieakhapatnam city, Visakhapatnam
" Steel Plant and other mdustrles around Visakhapatnam apart from
' dnnkmg water supply to enroute v1llages
_(|v) Diversion of 80 ™C of Godavarl Rwer water to River Krishna.

The Polavaram Irngatlon Project was grounded during the year 2004-
05 and about 90% of Right Main Canal works, 65% of Left Main Canal
- works were completed and the remamlng are in progress. The Dam
'and Appurtenant works were delayed due to land acquisition and R&R
_issues. Polavaram Irngatlon Pro;ect is havmg all requisite clearances
from Government of Indla After bifurcation of Andhra Pradesh the
Government of. India declared the Indira Sagar Polavaram Project
(now Polavaram lrngatlon Project) as National Project as per
ordvisions made in the AP Re-Organization Act, 2014. As the matter
stood thus, the Government of Andhra Pradesh conceived Pattiseema
Lift Scheme during January 2015. The Pattiseema Lift Scheme was
developed as an interim measure to utilize the Right Main Canal
~ already constructed for Polavaram Project till the Polavaram lrrigation

Project Head Works are completed so that the certain quantum of
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flood water-going into the sea can be utilized and early benefit can be

drawn from the existing Right Main Canal of Polavaram Irrigation
Project.

» With regard to the averments made in Para no.1 it is respectfully
submitted that, the Pattiseema Lift Scheme is envisaged duriﬁg the
year 2015 to divert 80 TMC of water from River Godavari to River
Krishna utilizing the infrastructure of Polavaram Irrigation Project
Right \Main Canal created under Polavaram Irrigation Project to
achieve - early benefits of the Project. All the permissions for
Polavaram 'Irrigatioh ~ Project 'were accorded by various
prganizatlons of th_e\Gc‘wernment of India.

» Government of. Andhra Pijadés_h have accorded Administrative
Approval for diveréion of 80 TMC of Godavari water to Krishna
River by hftlng duly protectlng existing utilization including Godavari
Delta System till the Polavaram PrOJect Head Works are completed
wde- G.O.Ms. No.1 Vlrrlgatlpn & CAD(Proj.l.A2) Dept., Dt

01.01.2015. True Copy of .the G.O.Ms. No.1 lrrigation &
_CAD(Proj.I.A2) Dept., Dt: 01-.01.'2015_ is annexed herewith as
Amiéxure R- 11!1 ahd subs__equéntly revised for Rs.1667.15 crores
vide G.OMs No.110, Dt09.11.2016. True Copy of the
subsequently rewsed for Rs. 1667 15 crores vide G.0.Ms No.110,

' Dt. 09.11.2016 is annexed hereW|th as Annexure-R-11/2.

> The administrative appfdva| accorded for the Pattiseema Lift
Scheme as per ‘the original approval and subsequent revision
- involves construction of pump house, pressure main, delivery
cistern, EIectro-Mechanlcal & Hydro-Mechanical works, 220/11kV
Electncal Sub- statlon works etc., and does not involve any
Component pertamlng to irrigation potential (copies of Technical
Sanction Annexed as Annexure-IA & IIA). As such, there is no
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ayacut under Pattiseema Lift Scheme as stated by the applicant
Hence, Pattiseema Lift Scheme doesn’t fall under any of the
categories requiring Environmental clearance as per the provisions

of the EIA Notification 2006 as the scheme doesn’t involve Hydro
| Power Generation or cultivable command area.

» The Pattiseema Lift Scheme was conceived with the limited
objective of pumping River Godavari water to divert to Krishna
River through Polavaram Right Main Canal before completion of
the Polavaram Head Works and which can be redeployed once the
water is available through gravity after completion of Head Works of
Polavaram lrrigation Project. As such Pattiseema Lift Scheme
which may not be a te_chnicat part of Polavaram Project, but is a

~ part in the sense that, it serves only the purpose of Polavaram
Project and not any additional or independent purpose or activity
which may [equire Envi'ro_'nmental Clearance.

) Purushothapatnam Lift lrrlqatlon Scheme

It is respectfuﬂy submitted that the averments made by the

'petltloner on Purushothapatn_am Llft Scheme are not at all correct.

The Government of Andhra Pradesh accorded administrative
approval for this project- wde G.0.Ms.No. 100 Water Resources
-. Dept.,, Dt.14.10.2016: _True Copy of the G.0.Ms.No.100, Water
Resources 'Dept.;.' : Dt.14.10.2016 is annexed herewith as
- Annexure-R-11/3. The Purushothapatna'm Lift Scheme is neither a

'hydro electric prcuect with .dam/barrage nor an lrrigation Project
having components of canal system and distributary network to
cater to the needs of new command area under it. As per EIA
notlﬁcatlon 2006, no Environmental Clearance would be required
as the present Purushothapatnam Lift Scheme undertaken for
pumping water from source to the specified delivering point. The

. Purushothapatnam Lift Scheme was contemplated with an idea to
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take advantage of the existing irrigation projects and
infrastructure, which have all the statutory clearances, and to
make use of the water going waste into the sea, and provides the
benefits contemplated under the Polavaram Project before its
completion and contemplate operation, during flood time only. It is
most important to note that the present scheme is temporary in
nature as once the Polavaram Project is completed and becomes
fully operational, the water will flow by gravity and the pumping
won't be required. Thereafter, the pumps would be taken away

and used in other projects.

3) Chintalapudi Lift Irrigation Scheme:

- Chintalapudi Lift Irrigation'Scheme is proposed on right bank of
Akhanda Godavad River at Tadipudi (v) of Tallapudi mandal in
West Godavari district to proVide irrigation facilities to an extent of
2.00 lakh acres of new ayacut' in upland areas of West Godavari
District by lifting 15 50 TMC. of water from Godavari River at a rate
of 56 cumecs in 90 days in order to supply water to the entire crop

~ period, it is propos_ed to form a reservoir with 8.00TMC capacity
across Jalleru R‘ive‘r;‘ ~Accordingly, the Government of Andhra

_ Pradeeh have aceerd'ed edministretive sanction for Rs.1701 Crores
vide GO.Ms.No.207 Dt24.102008 True Copy of the
GO.Ms.No.207 Dt.24.10. 2008 is annexed hereW|th as Annexure-
R-11/4. 11/4.

As the water supply to the Tail End ayacut of 21% Branch canal of
Nagarjuna Sagar Project Left Branch Canal is being hampered for
the last 10 yea'rs due to construction of several projects on river
~ Krishna and increased utilization of water in other states viz,
Maharashtra.and Karnataka, it is proposed to supply water to the

Tail End ayacut of 21% Branch canal of Nagarjuna Sagar Project
Left Bank Canal duly enhancing the existing Chintalapudi Lift
Irrigation Scheme by enhancing the discharge from 56 cumecs to

194.52 cumecs and thereby to supply water to the existing ayacut
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of 2.80 lakh acres (2.10 Lakh acres under 21% Branch Canal of
NSLBC in Krishna District, 0.17 lakh acres under Kovvada kalva
project and 0.27 lakh acres under Yerrakalva Project in West
Godavari District and 0.26 lakh acres under Tammileru Project in
West Godavari and Krishna Districts) besides new ayacut' of 2.00
lakh acres in West Godavari District. In order to utilize the full
potential of Chintalapudi Lift Irrigation Scheme, the Government of
Andhra Pradesh have accorded revised administrative approval for
Rs.4900.80 Crores vide G.0.Ms.No.94 Dt.03.09.2016. True Copy
of the G.O.Ms.No.94 Dt.03.09.2016 is annexed herewith as
Annexure-R-11/5. |

The_ Chintalapudi Lift Irrigation S_cheme is intended for providing
| drinking'water fac_ility to abc)u_t 25.94 lakhs population in 410
habitations. “In eddition' the scheme provides assured irrigation
facilities to 4,80, 000 acres (1 94 253 ha) in upland area of West
Godavarl and Knshna dlstncts of Andhra Pradesh. The area
covered by the ayacut of Chlntalapudl Lift Irngatlon Scheme
constltutes the part of uptand areas in  West Godavari and Krishna

dlstrlcts coverlng an extent of 835 Sq Km

ThlS project is an mdependent prOJect mtended to create a new
: ayacut of 80939 Ha and stabilization of 113314 Ha and has no link
“with Godavarl - Krlshna — penna Rivers linking. This project falls
under the entry 1(Q) of schec_iule to notification dated 14/09/2006
issued vide MoEF&CC.

It is submitted that the average surplus discharges of River
Godavari for last 30 years at S.A.B.C Barrage, Dowalaiswaram (from
JUNE to DECEMBER months) ,about 40 kms downstream of
Chintelapudi LIS head works',are about 2900 TMC as against 53.50
TMC , the requirement of Chintalapudi LIS . Thus, there will be
- sufficient flood water in Godavari River for Chinthalapudi lift irrigation
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snheme to Lift 53.5OTMC in 90 days during flood period only at a
rate of 6,870 cusecs (194.52 cumecs). This is a pumping Scheme
and the ayacut of the entire scheme will be covered in upland area.
The scheme is proposed to lift the surplus waters from Godavari
River in 90 days'during flood period or when there are surplus
discharges in River Godavari. No Pumping is proposed on upstream
of Sir Arthur Cotton Barrage from December till the month of May to

protect the interests of the localised ayacut of Godavari Delta.

4) Interlinking of Godavari-Penna Rivers Phase-1

With Successwe years of Drought and consequent depletion of
storage levels. in Nagarjuna Sagar, Krlshna and Penna basins are
facing acute shortage of wate_r keepmg the situation at alarming
level. To overcﬁom_'e_ thi_s adﬁérse situation, Government of Andhra
Pradésh has come up with ambitious project to divert surplus flood
waters from River Godavan and impound it in the basms of Krishna
and Penna: WhICh will facmtate and: cater drinking water, Irrigation
and Industrial needs in the region. It is proposed to divert 320 TMC

" of surplis Godavari fiopd Water on 90 days in five phases. The
'éélient. featuhres.bf th'e"'interl'i_nking canal haﬂring_ a diét:ha_rging
_ capabi:ty of 1165 cumec's (41 150 cusecs) and a length of 700KM’s
g apprommately ‘The land required .for the five phases are 24,000
acres of forest land and 45 ,000 acres of Patta land.
IN PHASE-!, Transfer of 73, TMC of water from Krishna RiVer at
Harischandrapuram to NSJC ‘at KM 80.00 at Nekarikallu of about
7000 cusecs on 120 flood days utilizing the withdrawals from
Pattiseema and Chinthalapt.idi lift irrigation schemes. |

"IN PHASE-II, about 230TMC with discharge of 29,900 cusecs of
water will beltranSferred from  River Godavari to NSJC by pumps

and gravity canal with a length of 256km at an estimated cost of
Rs.19,051 Crores.

- IN PHASE-IIl involves construction of Gravity canal from NSJC to
Somasila Reservoir for a length of 381KM's to carry 230TMC with
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discharge of 29,900 cusecs at an estimated cost of Rs.31,126
crores. Under this scheme the existing ayacut 8,12,000 acres will
be stabilised. -

IN PHA:‘:‘»E-IV, Bollapalli Reservoir will be formed with a storage
' capacity of 150TMC with discharge of 29,900 cusecs at cost of
Rs.15,031 Crores. Under this scheme the existing ayacut of
4,50,000 acres will be stabilised.

IN PHASE-V, Lining of entire 4 phases will be taken up at an

estimated cost Rs. 13,470 crores.

At the finalisation of 5" phase 320TMC of water will be transferred
at a discharge of 1165 cumecs (41,150 cusecs). The overall project
cost is approximately Rs.84,968.00 Crores.

Th_e_ den_artrnent is .yet.fo pre"pa.re a detailed project report as a
‘whole for five "r)ha'sesf Due to the huge project cost, the
Governm‘ent has :'p‘ropo'sec'l to take up this project in phased
manner Now, there is no scope to commence the five phases at
-this juncture Hence the transfer of water from Godavari Basin to
Penna basin does not anse The Government of Andhra Pradesh
' -__Vlde G O.Ms. No 98 Dt. 05 09- 2018 have accorded administrative

sanction for an amount of Rs 6020. 15 Crores for Interlinking of

" Godavan and Penna Rlvers in Phasel from Harischandrapuram
N (V) to Nekankallu (V)in Guntur Dlstnct The phase-| of the prOJect is
to facilitate supply of dnnklng water and industrial water needs in -
the fluoride, saline and drought prone areas and no new cultivable
command area is proposed. It is only lifting of 7000 Cfs of water
from Krishna River utilizing the discharges from Pattiseema/
Chlnthalapudl Lift irrigation schemes through Polavaram Right main
Canal and dellverlng into . Nagarjunasagar Jawahar Canal at KM
80.00 in 120 flood days benefltlng a total of 79 Mandals, in which
~ 39 Mandals are in Guntur District, 40 Mandals are in Prakasam
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Districts. True Copy of the G.O.Ms.No.98 Dt05-09-2018 is

annexed herewith as Annexure-R-11/6.

The total land required for this project is 3437.49 acres (Private
land 2960.50 acres + Government land 476.97 acres).The land
plan schedules of private.land and alienation proposals of the
government land particulars of 23 villages in 6 Mandals in Guntur
District were submitted to the District Collector, Guntur. Under
- section 10A of the RFCTARR (Andhra Pradesh amendment) Act,
2018, this project is exempted from application of provisions of
Chapter Il & Il of RFCTARR Act, 2013. The Government of Andhra
Pradesh has issued RFCTARR (AP) Rules, 2018 vide
G.0.Ms.no0.562 Dt.13-11-2018. True Copy of the G.0.Ms.no.562
Dt.13-11-2018 is annexed herewith as Annexure-R-11/7 which

exempts inter alia infrastr'ui:ture projects from application of
provisions in chapter II'& Il of RFCTARR Act 2013. This project
filed FormA(1) i.e., the request for exemptlon of this project from
- chapter Al & Il of RFCTARR Act 2013 and perm[ssmn obtained
from the Secretary to the government , Water Resources

Department Andhra Pradesh

The Inter Linkinq of '-Godavari-Penna Rivers under  Phase-1

does not require prior environmental clearance due to the

followmq reasons: _
1. The Inter Lmkmg of Godavari-Penna Rivers under Phase-1

does not reqmre enwronmental clearance as per the EIA
notification 20086. The present interlinking Godavari- Penna
phase-1 falls neither under the head “River Valley Project”
nor under the head “Irrigation Project” as contemplated by

the EIA notlflcatlon 2006.
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The above project is not contemplated/ designed to produce
any hydro electricity, therefore this project does not fall

under the head “River valley project’.

3. The above project also does not fall under the head “Irrigation
project” as all the components which are required to constitute an
sirrigation project “under the EIA notification 2006 are not present/
by contemplated in this project. The term “Irrigation project “, which
was added by way of an amendment dt.25-06-2014, has not been
defined in the EIA notification 2006.

4. The standard terms of reference of reference were issued by the
~ Ministry of Envifdnment‘,_ Forest and Climate change in April 2015
fbr..gmdihg the p_'rojeétfp'ropoﬁentfs to prepare EIA/ EMP reports
which are required to be submitted to the concerned authority for
obtaining the 'en'villjdnme.htal clearance. Recoursé can be taken to
- thése guidélin_es 'i$sued_- With_respéct to the projects falling under
item 1(C) ie,, "_’River‘yailey-Pro'jects” and “Irrigation projects” to
: undéfétand wHat projects wili fall under this item. '
' 5 The studies / 's_m'fvey:!s'are.j ré_quired to be conducted mandatorily
~ for dams and bafragés, as rthey_'irivolve submergence of area as
théy involve. dan‘.iage's'—énd ‘adverse affects to the environment.
Hence, the gdidelihes', étudies and surveys are not required for this

lift scheme, which is intended for supply of drinking water.

Reply to Para 2:

1) Pattiseema Lift Irrigation Scheme:
y submitted that the contents regarding para 2 need

It is respectfull

no comment.
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2) Purushothapatnam Lift Irrigation Scheme:

i. The Purushothapatnam Lift Scheme is neither a hydro-electric
project with dam/barrage nor an Irrigation Project having
components of canal system and distributary network to canal to
the needs of new command area under it. As per EIA notification,
2006, no Environmental Clearance would be required as the
present rPurushothapatnam Lift Scheme under taken for pumping
water from source to the specified delivering point.

i. There is no illegality in _Purushothapatnam Lift Scheme. It is not
impact on Godavari delta region, flora& fauna of Godavari River
because the scheme is designed to '-Iift su'rplus water in Godavari in
100 days in the flood period during July to November.

i, It is respectfully submltted that the para not related to the
Purushothapatnam Lift Scheme

iv. ltis respectfully submltted that there is no corruption, lllegalities,

_ mal Practrces by the pubhc and prlvate authorities in the execution

of Purushothepat_nam Lift Schem_e.

3) Chmtalapudl Lift Irrlqatlon Scheme

Chintalapudi ert Irngatlon Scheme is proposed on rlght bank of
Akhanda Godavari River at Tadlpudr (v) of Tallapudi mandal in
West Godavari dlstrlct to prowde irrigation facilities to an extent of
2.00 lakh acres of new ayacut in upland areas of West Godavari
District 'by Iifting 156.50 TMC of water from Godavari River at a rate
of 56 cumecs in 90 days |n order to supply water to the entire crop
| period, |t is proposed to form a reservoir with 8.00TMC capacity
across Jalleru River. Accordlngly, the Government of Andhra
Pradesh have accorded administrative sanction for Rs.1701 Crores
vidle GO.Ms.No.207 Dt.24.10.2008. The Government vide
GO.Ms.No.94 WR Dept, Dt:03.09.2016 has accorded Revised
administrative sanction for Rs.4909.80 Crs for enhanced storage
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capacities in order to realize full potential of the Project. The
Chinthalapudi Lift Irrigation Scheme is envisaged for liting of 53.50
TMC of flood water of River Godavari in 3 stages in 90 days and to
create irrigation facilities to an extent of 4.80 Lakh acres under 9
Assembly Constltuenmes in 410 Villages of 15 Mandals in West
Godavari district and 18 Mandals of Krishna District besides
providing ‘drinking water facility to enroute villages for 25.94 Lakh

population in 410 habitations .in West Godavari and Krishna
Districts covering an extent of 835 Sq Kms.

The Chintalapudi Lift Irrigéti'on Scheme is intended for providing
- drinking _water facility to about 25.94 lakhs population in 410
" habitations. In -additidh,.thé_ scheme provides assured irrigation
facilities to 4,80,000 acres (1,94,253 ha) in upland area of West
__C-_}_odayari and Krishna districts of Andhra’ Pradesh. The area
- covered 'by the " ayécuf of Chintalépudi Lift Irrigation Scheme
Constltutes the part of upland areas in West Godavari and Krishna
districts covering.an extent of 835 Sq. Km. _
: This project is an mdependent project intended to create a new
: 'ayacut of 80939 Ha and stablllzanon of 113314 Ha and has no link
with . Godavari — Krishna — penna Rivers linking as already
* submitted above. ThIS prolect falls under the entry 1(C) of schedule
‘to thlﬂcatlon dated_ 14!0_9/2006 issued vide MOEF&CC.

Reply to Para 3:

1) Pattiseema Lift Irrigation Scheme:
It is respectfully submitted that the contents regarding para 3 need

no comment.
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2). Purushothapatnam Lift Irrigation Scheme:

It is respectfully submitted that Hon'ble tribunal dispose of O.A. No.
48 of 2019 on the.basis of recommendation of the Joint committee

on 13.08.2019. There is no error apparent, warranting review.

Reply te Para 4:

1) Pattiseema Lift Irrigation Scheme:

Polavaram ‘Irriget_iori _ Project' is- a National Project and
Environmental clearance was granted by MoEF ‘on 25.10.2005.
True Copy of the 'En\)ironmental clearance was granted by MoEF
Dt 25.10.2005 is annexed here with -as Annexure-R-11/8. In the

said clearance, |t was clearly mentioned that the project is intended
to provide lmgatlon facmtles to 2 91 lakh hectares (7.20 lakh acres)
:n-Vlsakhapatnam, East Godavarl.dlstncts_ under Left Main Canal
and West Godavari and Kriéhne dietricts Linder Right Main Canal.
, -Further it was mentloned that the project besides providing
_|rr|gat|on facilities W||I ‘also. generate Hydel Power of 960 MW,
diversmn of 80 TMC of Godavarl River water to Krishna River for
stablllzqng the emst:ng comm_and under Prakasam Barrage and
_ prOVides 'drinking water faci!itiee te 540 enroute villages covering 25

: Iakh population together W|th water supply facility to Vlsakhapatnam
C|ty and industries enroute.

Pattls_eema Lift Scheme is a 'distinct:project by itself and not part of
Go_d.avari Penna River Iink as stated by the applicant. It was
" conceivéd with the limited objective of diversion of 80 TMC of River
Ged_avari water to River Krishna by pumping, utilizing the created
infrastructure .of Right Main Canal under Polavaram Irrigation
Project to reap the early benefits before completion of Polavaram
Head Works. As' was cleariy mentioned in the Environmental
clearance accorded by MoEF, that 80 TMC diversion of Godavari

water was considered under Right Main Canal of Polavaram
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Irrigation Project and its impacts were assessed under the
Environmental Impact Assessment Notification 1994 which were
amended in the year 2006. As per the provisions of the EIA
Notification 2008, the: River Valley Projects require Environmental

"clearance as per the following criteria.

Project or g - W
Activity Category with threshold limit | Conditions if.any

| A B
1(c) | River (H>=50MW | (i) <50 General Condition
Valley Hydroelectr | MW >= 25 | shall apply.

Projects ic power - MW
o generation. |- ‘Hyd‘roelectr Note: Irrigation

icpower | Project not

' generation. | involving

(ii) - - L submergence or
10,000 Ha | (ii) - <10,000 |inter-state domain
‘of | Haof _|shall be appraised

“culturable | culturable | by the SEIAA as
i.'comrr_la'nd" C@mrhandf | category ‘B’

area. | area. . Projects.

As’ there is' no pbWe'r' generation / cultivable command area under
- Pattiseema Lift Scheme,. it doesn’t fall under any of the above

categories requiring Environmental Clearance.

| 2) Purushothapatnam Lift Irrigation Scheme:

The Andhra Pradesh Water Rééource Department officials has not
mislead Joint Inspection committee and submitted the correct

Ii.nfor'.‘mationr' only. And not stated that the Purushothapatnam Lift

Scheme is part of Polavaram irrigation  project. The
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i:::r :16;8’:0:2::; r’;hnf ;eé. and provi.des the benefits contemplated
Opératio.,n — .rOJect_ ble_forz.a its completion and contemplate

g flood time only. It is most important to note that th
p_re?ent sc'heme is temporary in nature as once the Pola .
Project is completed and becomes fully operational, the wat:r:vri::

flow by gravity and the pumping won't be required. Thereafter. the
pumps would be taken away and used in other projects.

R'eplv. to Para 5:

1) Pattiseema Lift Irrigation Scheme:

; In're‘,sponsej to the objec_:tibné raised by the applicant on the report
of joint in.spection-'commit_te_e the point wise replies are:

(i) & (i) The contents regafding these paras need no comment.

(i) Pattiiseema Lift Scheme, though it is a distinct project in itself,
= _' it lS an a_ncil_lary part of Polava'_rém Projeét- to the extent that it
s utilizing the existing infrastructure of Right Main Canal

_ under Polavaram Project and it is a fact that it has no direct

- .Iinking with'Godayér’i-Krishna-Penna River Linking Project.

(iv) = As stated in the.ear-lie'r paras Environmental clearance is felt
" not required to Pattiseema Lift Scheme as it doesn't involve
power generation or cultivable command area which are the
requisites for obtaining Environmental clearance under the

provisions of EIA Notification 2006.

(v) As explained in the earlier paras there are no illegalities in

Pattiseema Lift Scheme.

e ————



17

(vi), (vii') & (viii)- The contents regarding these paras need no

comment. |

'(ix) Pattiséema_doesn’t have irrigation potential as stated in the earlier
paras and as per the Annexures R-11/1 & R-11/2 annexed in the
- earlier paras.

(x) There is no Rehabilitation & Resettlement under Pattiseema Lift

Scheme.

(xi) & (xii) The contents regarding these paras need no comment.

2) Purushothapatnam Lift I'rriqation Scheme:

“i. It is respectfully submitted that the para not related to the
Purushothapatném Lift Scheme.
i, The Purushothapatnam Lift Scheme was contemplated with an
‘ idea tp téke adVantage of"_the ekisting irrigation projects and
o i_nfraétr'ugturé,_ which' have allfihe statutory clearances, and to
make use of the wa'ter going'waste into the sea, and provides
the bénefits contefnplated' ‘under the Polavaram Project before
its complet'ioh and co_'htémplate‘ operation, during flood time
_ only. TS _
i It s respectfully submltted that there is no illegalities in the
- _Purushothapatnam Llft Scheme | |
| iv.. ltis respectfully submltted that the mformatlon produced by the
| Andhra Pradesh State Irrigation department officials to the joint
mspectlon commlttee on: Purushothapatnam Lift Scheme is
correct. .
vt is respectfully submltted that there is no Rehabilitation and
Resettlement issues in Purushothapatnam Lift Scheme.
vi. ltis respectfully submitted that there is no additional ayacut and
benefits under this scheme. The Purushothapatnam  Lift
Scheme was contemplated with an idea to take advantage of

the existing irrigation projects and infrastructure, which have all




vii.

Vil

Management board, Hyderabad on 11.06.201
- of the DPR of recelpt of GRMB, Hyderab
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the statutory clearances, and to make use of the water going
waste into the sea, and provides the benefits contemplated
under the Polavaram Project before its completion and
contemplate operation, during flood time only. Hence, there is
no duplication of command area in the Purushothapatnam Lift
Scheme.

The Eurushothapatnam Lift Scheme is neither a hydro-electric
project with dam/barrage nor an lIrrigation Project having
components of canal system and distributary network to canal to
the needs of new command area under it As per EIA
notification, -2006, no Environmental Clearance would be
required as the present Purushothapatnam Lift Scheme under
“taken for pumping water from source to the specified delivering
_.pomt '_ e g 5T e T _

It is - respectfully submltted that Benefit cost. ratio of
Purushothapatnam Llﬂ Scheme was assessed by the State

Government of Andhra Pradesh water resources Department

ofﬂc:als and - same was submltted to the Godavari River
9. The True copy

ad is herewith.enclosed

e annexed as Annexure —R-1119

4

" Vatti Vasanth Kumar ‘& Anr Vs Union o

Chmtalapudl Lift lrrlqatlon Scheme

-Respondents at the Hon

‘Scheme, Pu
of Godavarl and Penna Rivers without approvals of Uni

In the matter of Appllcatlon no. 48 of 2019,

Reply to Para 5(VIII)
f India & Other 12

'‘ble National Green Tribunal, Principal

Bench, New Delhi, the appltcant has made the allegation that the

State of Andhra Pradesh has implemented the projects related to

gation Scheme, Chintalapudi Lift [rrigation

Pattiseema Lift Irri
linking

rushothapatnam |lift irrigation scheme and Inter
on of India

and Appraisal agencies.
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The Hon'ble NGT vide order dt 08/01/2019, sought the factual
reports from APPCB and MoEF&CC. Based on the reports received
~ from AF"PCB and MoEF&CC, the Hon'ble NGT vide order dt
:30/05/2019 directed the following:

"Grievance in this application is that the State of Andhra
Pradesh has initiated Godavari -Krishna- Penna rivers linking
project without clearance from the Central Water Commission
(CWC) and the Ministry of Environment, Forest and Climate
Change. The project falls under Entry -1 (c) of the schedule to
“the Notification dated 14/09/2006 issued by the MoEF&CC-

~ under Secti_oh 3(2) of' the ‘Environment (Protection) Act,
-1986."

The, Reglonal of‘flce of MoEF&CC at Chennai may undertake
the mspectlon of the pro;ect along with the Central Pollution
e Control Board and SPCB and furnlsh a factual report in the

C ‘matter W|th|n one month by e-mail at judicial-ngt@gmail.com.
The CPCB will be the nodal agency for coordination and

o 'compllance

_'Accordlngly, the meetmg of. commlttee was organised at CPCB,
| Reglonal Dlrectorate South, Bengaluru on June 20, 2019 and the
-commlttee rewewed all the four lift irrigation projects mentioned in
- the application with". the representatlves of Water Resources
| _Department Govt of AP. The Committee submitted a detail report

before the Hon'’ ble Natlonal Green Tribunal, Principal Bench, New

IDeIhi on all four lift irrigation projects on 28- 06-2019 in accordance

to Hon'ble National Green Tribunal order dt 30-05-2019 in O.A No

48 of 2019. In this connection it is humbly submitted that in respect

. of Chmtalapudl Lift irrigation scheme all the information called for

by the committee was submitted to the committee during the

meetlng on 20-06- 2019. It has been informed to the committee that
n scheme falls under the entry 1(C) of
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schec'i.ule to_ notification dated 14/09/2006 issued vide MoEF&CC

and the Govt of AP already approached MoEF&CC for necessary
statutory clearances.

It was brought to the notice of the committee that the Government
of Andhra Pradesh has submitted the proposals for grant of Terms
~ of Reference to the project for preparation of EIA/EMP report and
for environméntal'clearance for Chintalapudi Lift Irrigation Scheme
to MoEF&CC for phase-l i.e., for 2.00 lakh acres area. The Expert
Advisory Council vide 86" minutes of meeting dt.24.08.2015
communicated certain observations on the proposals submitted.
'Meariwhile the Govemmeht ‘of Andhra Pradesh enhanced the
capacnty of CHLIS canal and accordingly proposals were submitted
onhne on 25. 01 2018 to MoEF for grant of fresh Terms of
~ Reference to the project for prep,a_ratlon of EIAEMP report.

_'The Expert Appralsal Commlttee vide 12" mmutes of meeting
commumcated certain. observatlons and deferred the proposals for
: recon51derat10n in next EAC meetlng Action is being taken for

_r_esu_bm|SS|on o_f, pro_pos_als to M_oEF&CC for EC clearances.

_ lf is.-.humbly slemitted.ihat pkoject proponent already approached
-‘M_ONEF&CC for * grant ‘of fresh - Terms -of Reference and
- envifonniental élearance-for the'enh'anced capacity also and further
" information called by EAC is being submitted. Accordingly, the
'ébhmittee sﬁbmittéd:.statUS_ and a detailed report on Chintalapudi
Lift irrigation scheme before the Hon'ble National Green Tribunal,
~ Principal Bench, New Delhi on 28-06-2019 in accordance to

Hon'ble National Green Tribunal order dt 30-05-2019 in O.A No 48
'of 2019,
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The diversion of Forest land is inevitable for the project for an
~ extent of 3132Ha. The project proponent proposed to take up the

diversion of Forest land in phased manner.

‘Accordingly, proposals for diversion of 347.69 Ha were submitted to
GOl, MOEF&CC and the GOI, MOEF&CC vide order dated
20.11.2017 & 28.11.2018 accorded stage-l & stage- Il (final)
approvals respectively. ‘

Proposale for Stage-t clearance of Forest land to an extent of
- 69.63 Ha are being uploaded and the process o'f obtaining stage-l
clearance for 69. 63 Ha- lS |n progress. Further clearance of Forest
‘land to an extent of 2714 69 Ha requrred for next stage of project
. |e for’ formatlon of Jalleru ‘Reservoir will be obtained from
"MoEF&CC after |dent1f catron of compensatory afforestation (CA)

'-_Iand‘ o3y

pr It is humbly submltted that proposals for dlversmn of Forest land
are submitted / belng submltted in phased manner for increased
. scope of work as admrssrble wde MoET(FC drwsron) crrcu!ar dated
. 25.02.2014. Further it IS to submlt that no work was taken up in
) _-for_es_t area where approvat of MOEF is required for diversion of

Forest land.

The revenue'authorities are. acq“u-iring the land in accordance to
“nght to Fair Compensatlon and Transparency in Land Acquisition,
REhabllltatlon and Resettlement Act, 2013" (Act 30 of 2013).

'Reply to Para 5(x): In Chintalapudl Lift Irrlgatlon Scheme, initially
formation of Jalleru Reservoir is proposed for storage and irrigation
" with 8.00 TMC capacity and no work was taken up. Subsequently,
“the capacity of Jalleru Reservoir was enhanced to 14.00TMC. At
“present designs are being studied and no work is taken up. The

. Revenue department is carrying out the detailed survey regarding
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R&R issues in the submersion area of Jallery Reservoir and is
under process. After finalisation of designs, approval of R& R

issues and clearance from statutory authorities further necessary
action will be taken up.

4) Interlinking of Godavari?Penna Rivers Phase-1

Reply to Para'5(i&ii):. Due to huge project cost the Government
has proposed  to take up this project in phased manner. Now, there

is no. scope to commence the five phases at this juncture.
Reqwrement of 24000 acres of forest land does not arise.

4 P;;a 5(iii) : Based on the‘Expert committee( constituted by State
Gov'ernment of Andhra ‘Pradesh) recommendations, the
Government has lssued a Clrcular Memo ICD01 MJIR/272/2019 —

ety Prcuects -1 Dt 04, 10.2019, wherein the Government has

- instructed to cancel ancl close the Contracts of the work “Interlinking
of Godavarl Penna Rlvers Phase —I" and to redesign the project to
create Bollapalll Reservoxr in_Palnadu and drop water in
Banakacher!a Regulator | |

ey Replv to Para 6'

.1) Pattlseema Lift Imgatlon Scheme
It is respectfully submltted that the replies for the points raised in
- this para were already submﬂted under earlier paras and need no
- further comments. ' ‘ '

' 2) Purushothapatnam Llft Irrlqatlon Scheme:

It is respectfully submltted th_at it is not related to the
Purushothapatnam Lift Scheme.

3) Chintalapudi Lift Irrigation Scheme:

It is to humbly submit that the Chintalapudi Lift Irrigation Scheme
falls under the entry 1(C) .of schedule to notification dated
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14/09/2006 issued vide MoEF&CC. The Government of Andhra
_ Pradesh has submltted the proposals for grant of Terms of

Reference to the prOJect for preparation of EIA/EMP report and for
environmental clearance,for Chintalapudi Lift Irrigation Scheme to
MoEF&CC for phase-l i.e., for 2.00 lakh acres area. The Expert
Advisory Council vide 86" minutes of meeting dt.24.08.2015
communicated certain obser\rations and deferred on the proposals
for consideration in next EAC meeting. Meanwhile, the Government
of Andhra Pradesh enhanced the capacity of CHLIS canal and
accordlngly proposals were submitted online on 25.01.2018 to
MoEF for grant of fresh Terms of Reference to the project for
‘preparatlon .of EIAIEMP report The project proponent has
\appomted a consultant M/s. Pragatr Labs & consultant Pvt.Ltd,
Hyderabad to. conduct envrronment impact analysis like physical

_and chemical envrronment meteorology, ambient air, noise &

e traffic,flora, fauna water soil etc and for preparation of EIA &EMP

report for enhanced scope of Chlntalapudl Lift lrngatron Scheme
: ;conSIStlng 4.80 Lakh acres Envrronment impact analysis studies
o are in progress ‘The canal works and pump ‘houses are in progress

= |n the area where stage l & stage II forest clearance is obtained

The Expert Appralsal Commlttee vide. 12" minutes of meeting
communicated certarn observatlons and deferred the proposals for
reconsideration m next EAC meetrng It is humbly submitted that
| project proponent already approached MoEF&CC for grant of fresh
‘Terms of Reference and envrronmental clearance for the enhanced
~ capacity also and Action is being taken for resubmission of

proposals to MoEFCC for EC clearances.

It is humbly submitted that the facts with respect to applicability of
EIA Notrfrcation 2006 and action taken by the project proponent
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was informed to the Committee and committee accordingly made
its recommendations. |

Interlinking of Godavari-Penna Rjvers Phase-1

It is respectfullly submitted that this Para is not related to the

Godavari Penna Rivers interlinking Phase —I.

Reply to Para 7:

1)

Pattiseema Lift Irrigation Scheme:

In reply to par_a' 7, it is res_pectfully submitted that the Joint
Inspection Committee in its report vide para 2.1 Pattiseema Lift
Scheme has clearly stated that Environmental Clearance from
Mo’EF-& CC for construction of Polavaram Multi-purpose Project
was. obtained _oh 25510.20’05‘._ It is fact that Union Ministry of
Environment,‘ Forest &._"C_C ,-hevler considered Pattiseema Lift

" Scheme’ while gran_f‘ihg‘Elivi_ronmehtal Clearance in 2005 as

'F’a'ttiseéma '-l_;ift Schémé -'came"_iﬁ,to‘ 'existenbe much later i.e., in the

year 2015. More_over,"Pattiseema _Lift Scheme doesn't involve

power génerati_on.' or_}:.ultiVable command area which attracts the

~ provisions of"E'IA NOtifi_cétiori‘y-.Z‘OOG requiring Environmental

2)

‘Clearance.

Purushothapatnam L'_'ift lr'ridation Scheme:

It is réspectfully submitted that MoEF has issued show cause notice

" to Andhfa Pradesh state for taking up the Purushothapatnam Lift

Scheme, the Government of Andhra Pradesh has submitted the

- reply for the show cause notice on 17.09.2019. True copy of the

extract of show cause notice reply is herewith enclosed is annexed
as Annexure — R-11/10.
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Reply to Para 8 & 9:

1) Pattiseema Lift Irrigation Scherﬁe:

‘In reply to para 8, the averments made in reply to previous paras
are referred.

2) Purushothapatnam Lift Irrigation Scheme:

It is respectfully submitted that the Government of Andhra Pradesh
accerded administrative approval for this Scheme vide
G.0.Ms.No.100, Water Resources Dept.,, Dt.14.10.2016. The
project has been taken up with state Government funds. It is not
conetructed with the funds of Polavaram Irrigation Project which are

" reimbursed by Uni_on _Qf India.. The DPR of Purushothapatnam Lift
‘ Sche_me wael .already:smeitted to the Godavari River Management

Board by Andhra Pradesh State.

3) Chintalapudi Lit Irrigation Scheme:

The Project proponent submitted a- detailed project report for
phase 1.2.00 Iakhs ayacut of Chintalapudi Lift Irrigation Scheme to
- CWC and the CWC returned DPR to GoAP with certain remarks
and requested to resubmlt Meanwhne the ayacut of the scheme
" was enhanced to 480[akh “ayacut, hence the revised detailed
'prOJect report is bemg submitted to Central ‘Water Commission,

‘ ,New Delhl for approval._ :

4) Interhnkmq of Godavarl-Penna Rlvers Phase-1
1t is respectfully submitted that this Para is not related to the

Godavari Penna Rivers interlinking Phase —I.

Reply to Para 10:

1) Pattiseema Lift lrrlqatlon Scheme
it is respectfully submitted that the availability of

In reply to para 10,
its utlllzahon was assessed while formulating the

its canals and its impact

excess water and
proposals of Polavaram Irrigation Project,




26

was also assessed while granting Environmental clearance for
Polavaram lIrrigation Project under the provisions of EIA Notification
2006. Pattiseema Lift Scheme is only utilizing the existing
infrastructure of Right Main Canal of Polavaram lIrrigation Project
without deviating the components considered by MoEF & CC while
granting Environmental Clearance for Polavaram Irrigation Project.
It is further respectfully submitted that, after Pattiseema Lift
Scheme is conceived during January 2015, the Government of
Andhra Pradesh issued operational rules on Pattiscema Lift
Scheme vide G.O.Rt.No0.200, Dt.27.03.2015. True copy of the
G.0.Rt.N0.200, Dt.27.03.2015 is annexed herewith as Annexure-
3 R-11/11 wherein: :

Rule 2 says “the water through Pathseema Lift Scheme shall be
'_ :draWrr when the water.rn River Godavan at Pattisscema Pump
| House site is at +14.00M or abo\_/e only’.

= Rule 3 says. “first. priority would 'be giveh to Godavari Delta from the
. water evaflable at Sir Aurthur Cotton Barrage -and then only water

B shoutd be lifted through Pattrseema Lift Scheme”.

Rule 4 says “water should be drawn during flood season only from

- Rrver Godavan which othen/wse wrtl be flowing over the crest of

'SACB as waste mto the sea. 'The water should not be drawn
" through thrs scheme during the Rebr Season’.
" "'Rule 6 says “the water avartable in the .storage of SACB cannot be
drawn though thts lift scheme, as ‘the minimum water level of the

" pump house is kept at (+) 14. 00 metres well above the pond level

‘of SACB of (+) 13.67 metres" |

In the light of above, the contention of the petitioner that
indiscriminate draw! of water by way of massive pumping schemes
éeverely affecting the ecology in Godavari Delta in East Godavari
and West Godavari Districts of Andhra Pradesh besides wastage of
Public Money, Godavari water from Krishna river etc., is far away
from truth. It is proposed to divert about 215TMC of flood water
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" from River Godavari where, on an average of about 2500 TMC of

| surplus water is going into sea every year as per the CWC Gauge
readlngs The Water .now proposed to be utilised is hither-to un-
tapped and un- utilized surplus Flood waters of Godavari River
which were being inevitably let into sea.

2) Purushothapatnam Lift Irrigation Scheme:
It is respectfully submitted - that, the Purushothapatnam Lift
Scheme is intended to mainly utilize the flood water in Godavari in

100 days in the flood period during July to November for the

drint(ing water and industrial water needs of the Visakhapatnam city

| and enroute villages of the PIP Left main Canal.

_,Hence there is no effect on ~ecology in Godavari Delta in East
Godavarl Dlstrlct of Andhra Pradesh There is no wastage of public

money takes place

3)C hlntalapudl Llft Irrlgatlon Scheme

f—'_‘lt is respectfully submltted that ‘the * para not related to the
_ Chmtalapudr Lift Scheme. -
4) Interlmkmq of Godavan Penna Rlvers Phase 1

=Based on the Expert commrttee( constrtuted by State Government

o of Andhra Pradesh) recommendatlons the Government has issued
B Clrcular Memo ICDO1- MJIR/272/2019 — Projects -1 Dt
- 04.10.2019, wherem the Government has instructed to cancel and
: -.'close the Contract of the. work Interlinking of Godavari Penna

Rlvers Phase —| and to redesngn the project to create Bollapalli

Reservoir in Palnadu and drop water in Banakacherla Regulator.

: The Government has entrusted the work to M/s WAPCOs to
conduct detailed mvestlgatlon and to prepare the Detailed Project
report for the redesign of the project to create Bollapalli Reservoir in

Palnadu and drop water in Banakacherla Regulator.
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As per the Hon'ble National Green Tribunal order dated 13.08.2019
necessary statutory clearance/ environmental c[earance will be
obtained from the MoEF&CC and also from State Government
before proceeding with the execution of work “to create Bollapalli

Reservoir in Palnadu and drop water in Banakacherla Regulator”

E | Reply to Para 11:

1) Pattiseema Lift Irrigation Scheme:
It is respectfully submitted that it does not require any comments.
2) Purushothapatnam Lift Irrigation Seheme:
_I't'is respectfully submitted that it does not require any comments.
 3) Chintalapudi Lift Irrigation Scheme:
. Reply to Para 11(F): It is "humbly submrtted that the Expert
o« Appra|sal Commlttee vide 12‘“ minutes of meeting communicated
.- certain = observations : and . . deferred the proposals for
s recon5|derat|on in next EAC meetlng to CWC and the CWC
returned DPR to GoAP with- certam remarks and requested to
_' resubmlt Meanwhlle the ayacut of the scheme was enhanced to
: ;--4 80Iakh ayacut hence the rewsed ‘detailed project report is being
.'submltted to Central Water Commlssmn New Delhi for approval.

- Action is being taken for resubmtssmn of proposals to MoEF&CC

‘for EC c]earances

4) Interlinking of Godavarl—Penna Rlvers Phase-1
It is respec:tfully submltted that this Para is not related to the

Godavan Penna Rivers |nter||nlk|ng Phase —I.

Pra!er s

1) Chlntalapudl Lift Irrigation Scheme

It is humbly submitted that pro;ect proponent already approached
MoEF&CC for grant of fresh Terms of Reference and

environmental clearance for the enhanced capacity also and further
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 information catled by EAC is being ‘'submitted. As the pending EC
process is under consideration and all the required information is

| being under submission to MoEF&CC and CWC, the Hon'ble
‘Tribunal is gracmusly requested to dispose of the review petition
and kindly pass orders as deemed fit in the interest of justice.

' 2) Interlinking of Godavari-Penna Rivers Phase-1

Based on the Expert committee (constituted by State Government
.- of Andhra Pradesh) recommendations, the Government has issued
a Circular Memo ICDO1— MJIR/272/2019 — Projects -1 Dt:
, 04 10. 2019 whereln the ‘Government has instructed to cancel and
.close the Contract of the work “ Interlinking  of Godavari Penna
Rivers Phase - and to redeS|gn the project to create Bollapalli

: Reserv0|r in Palnadu and drop water in Banakacherla Regulator.

 The Government has entrusted the work to M/s WAPCOs to
conduct detarted mvestlgatron and to prepare the Detailed Project

report for the redeS|gn of the project to create Bollapalll Reservoir in
- Palnadu and drop water. |_n B_anakacherl_a Reg_ulator.

In V|ew of the above facts and cwcumstanoes it is most respectfully

prayed that this Hon ble Trlbunal may be pleased to dlsmlss/d|3pose

of the above Re\new Petltlon O Ain the mterests of Justice.

52"5_&"*' el

1
DEPONENT

~ Chief Engineer ;
Kr!shna Delta System
VIJAYAWADA
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VERIFICATION
I',' the above named Deponent do hereby state on solemn
a_ffifmation that the contents of above Affidavit are true and correct
to my knowledge’ and belief derived from the record of the case, no
part of it is false nor 'ahyfhing material has been concealed there

from and the An'neXUre‘.annéxed to the Affidavit are true and

correct.

Verified at Vijayaw_éda on t'hisé 14. day of November, 2019.

' _ %A’EWH?”’H

DEPONENT

- Chief Engineer
Krishna Delta System

y - .  VIJAYAWADA
PTrL -M{/M(q
g 0 A 8.Com., LL.B
" ADVOCATE - NOTARY

. Appointed by Central Govt.
- VIJAYAWADA, Krishna Dt. A.P.




Annexurse —K -1 l/‘

GOVERNMENT OF ANDHRA PRADESH
ABSTRACT
I & CAD Dept- Estimate for diversion of water from river Godavari to river Krishna
through Polavaram Project Right Main Canal for domestic and industrial use- Submission
of estimate for Rs 1300.00 Crores - Administrative sanction - Accorded-Orders-Issued.

IRRIGATION & CAD (Proj.I.A2) DEPARTMENT
G.0.MS.No. 1 Dated: 01-01-2015
Read the following:-

1) From the ENC, ISPP, Dowlaiswaram Lrs.No. ENC/ISPP/DCE/OT1/AE/RMC Lift,
dated 29-11-2014 and 10-12-2014.

2) From the CE, IS & WR, Lr.No. CE/ISWR/DD(AG)/G.D/689/2014, dated.
19-12-2014

ORDER:

During discussions held on 2™ December, 2014 on Godavari-Krishna link, a
decision has been taken to take up lift to bring flood waters of Godavari to Krishna on
high priority so that it becomes operational as early as possible in order to utilize flood
waters in the next flood season which otherwise flows into sea.

2. In the reference 1% read above, the Engineer-in-Chief, ISPP, Dowlaiswaram has
reported that Indira Sagar Polavaram Multipurpose Project is contemplated several
decades back to provide irrigation facilities to 7.20 lakh acres by gravity through ISRMC
& ISLMC besides other benefits. The Indira sagar Right Main canal (ISRMC) was
contemplated to create an irrigation potential of 129259 hectares (3.20 lakh acres) in
West Godavari (2.58 lakhs) & Krishna districts (0.62 lakhs) and to divert 80 TMC of
Godavari water to river Krishna. The ENC, ISPP has also submitted cost estimate on the:
proposal for diversion of about 80 TMC of water for domestic and industrial uses under
Right Main canal by lifting waters from Godavari river duly protecting existing utilization
including Godavari Delta System till the Polavaram Project Head works are completed, as
part of inter linking of rivers which is a part of Polavaram Project.

3. The Engineer-in-Chief, ISPP, Dowlaiswaram has examined the proposal in detail
and reported that since maximum quantity of water is to be drawn during flood days,
the proposal of lifting of higher discharges at least to half FSD of ISRMC i.e., about 240
cumecs (8500 cusecs) early utilizing of the infrastructure of ISRMC for diversion of
Godavari water to river Krishna during contingency and for efficient industrial and
domestic usage was considered. As the completion of head works of Indira Sagar
Polavaram Project will take about 4 years, it is proposed to divert the waters of Godavari
to Krishna river by lift by providing 30 Nos of vertical turbine pumps each of 8 cumecs
(280 cusecs) discharging capacity at an estimated cost of Rs 1300.00 Crores which can
be redeployed once the water is available through gravity after completion of Head
works of the Polavaram Project. In order to achieve the above objective, the proposal of
pumping water at Pattiseema into ISRMC at an estimated cost of Rs 1300 Crores has
been agreed upon. This lift arrangement also enables to provide partial irrigation
benefits enroute RMC.

4, In the reference 2™ read above, the Chief Engineer, IS & WR has submitted that
as the proposed pumping at Pattiseema would be a part of Polavaram Project to achieve
early benefits by way of diversion of Godavari waters to river Krishna, the said proposal
is well within the frame work of Krishna and Godavari Tribunal Awards.

PTO
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5. Under the circumstances explained above, Government after careful examination,
hereby accord in principle administrative approval for the work "Diversion of water from
river Godavari to river Krishna through Polavaram Project Right Main Canal for domestic

and industrial use as a part of water grid" for an amount of Rs 1300.00 Crores
(Rupees Thirteen hundred crores) subject to the following conditions

i) The ENC shall accord technical sanction after obtaining permission from
the Govt duly submitting Detailed Project Report including completion
period for the works.

i) Tenders have to be invited to take up the works under EPC mode of
procurement as given in the PWD Code adopting standard bid document
for General Condition of Contract appropriately as approved for
Polavaram Project and fixing proper time frame for completion of the
works including pumping station, pressure main installation of pump
would be done in due consultation with APGENCO. Simultaneously, Right
Main Canal works will also be taken up for completion in the same time
frame as fixed for this work.

i) Special conditions of contract can be incorporated which may include LA,
stage wise completion (staggered completion time of pumps and motors)
where main objective of transfer of water to Krishna river is realized by
synchronized completion of the lift including pressure main, and
completion of work in Right Main canal of Polavaram Project and ensuring
the reuse of pumping electromechanical systems, and any other reusable
items elsewhere once the water is available through gravity. Land
Acquisition for the purpose also can be suitably done by involving lease
agreements or transfer of usuary rights for a limited period on mutual
consent basis.

iv) A High Power Committee headed by Chief Secretary and comprising of
Prl. Secretary, I & CAD Department, Secretary, Finance (W&P)
Department, Engineer-in-Chief (Irr) shall be competent to take all steps
and decisions for timely completion of work which may include
coordination with District Administration and Forest Department for

speedy LA and R&R and forest clearance to allow unhindered execution
of the work,

6. The expenditure shall be chargeable to Head of Account DA 4700- Capital Outlay
in Major Irrigation-01- Major Irrigation - Commercial- MH 120- Polavaram Barrage- GH

11- Normal State Plan- SH 27 Canals and Distributaries- 530 Major Works -531 Other
Expenditure.

7. The Engineer-in-Chief, ISPP, Dowlaiswaram shall take necessary action
accordingly.
8. This order issues with the concurrence of Finance (W&P) Department vide their

U.0.No.3510/136/W&P-11/14, dated 31-12-2014,

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

ADITYA NATH DAS
PRINCIPAL SECRETARY TO GOVERNMENT

To
The Engineer-in-Chief, ISPP, Dowlaiswaram

Copy To:
The Prl. AG, AP, Hyderabad.
SF/SC
//FORWARDED::BY ORDER/ /

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Water Resources Department- Detailed investigation, designs and construction of Lift
Irrigation scheme for drawl and lifting of water from River Godavari near Pattiseema
Village in Polavaram (M) and dropping into Indira Sagar Polavaram Right Main Canal in
single stage with components such as construction of pump houses, associated civil,
Hydro Mechanical, Electro Mechanical works, Construction of Electrical Sub Station
including installation, laying of MS Pressure mains, construction of delivery cisterns
Operation and Maintenance of entire system complete- Revised Estimate- Sanction-
Accorded - Orders - Issued,

Water Resources (Proj.I.A2) DEPARTMENT
G.0.MS.No. 110 Dated: 09-11-2016
Read:-

1) G.0.Ms.No,1, Water Resources (Proj.I) Dept., dated. 01-01-2015.

2) G.0.Ms.No. 93, Water Resources (Proj.I) Dept., dated. 30-08-2016.

3) G.0.Ms.No. 101, Water Resources (Proj.I) Dept., dated. 24-10-2016.

4) From the Superintending Engineer, PIPHW Circle, Dowlaiswaram,Lr.No.SE/
PIPHW/Dowl/OT.2/AEE.6/PLS/Vol.6 M Dt. .10.2016.

ORDER:

In the reference 4" read above, the Superintending Engineer, Polavaram
Irrigation Project Head Works Circle, Dowlaiswaram has submitted that Government
have accorded administrative approval for the work “Detailed investigation, designs and
construction of Lift Irrigation scheme for drawl and lifting of water from River Godavari
near Pattiseema Village in Polavaram (M) and dropping into Indira Sagar Polavaram
Right Main Canal in single stage with components such as construction of pump houses,
associated civil, Hydro Mechanical, Electro Mechanical works, Construction of Electrical
Sub Station including installation, laying of MS Pressure mains, construction of delivery
cisterns Operation and Maintenance of entire system complete” for Rs 1300 Crores vide
G.0.Ms.No.1, dated. 01-01-2015. Technical sanction was accorded for
Rs 1299.99 Crores and the work was entrusted to M/s Megha Engineering &
Infrastructure Limited, Hyderabad for Rs 1427.70 Crores and the work was completed
within the agreement period. Further, the Govt. have accorded Revised Administrative
Approval to the subject work for an amount of Rs.1656.13 Crores, vide GO Ms No.93,

dt.30.8.2016.

2i The agency M/s MEIL has submitted a rate analysis for the Pressure Main of
3.20m dia, 18 mm thick for Rs.1,17,904/- per RMT as against sanctioned amount of
Rs.1,16,238.36/- RM. As per the recommendations of the IBM Committee, Government
have approved the rate for 3200 mm dia, 18 mm thick MS Pressure main in respect of
the Pressure Main work of Pattiseema LI Scheme as Rs.1,17,761/- RMT as against
Rs.1,17,904/-RMT proposed by the agency, vide GO Ms No.101, dt.24.10.2016.

3, The Superintending Engineer, Polavaram Irrigation Project Head Works Circle
has, therefore, prepared and submitted the revised estimate for Pattiseema Lift Scheme
for Rs.1667.15 Crores duly incorporating the approved rate of Rs.1,17,761/- per Rmt
for M.S pipe and requested to Issue necessary Administrative approval for the above

estimate.

4, Government after careful examination hereby accord revised administrative
sanction for the revised estimate for Pattiseema Lift Scheme for Rs.1667.15 Crores
(Rupees Sixteen hundred sixty seven Crores and fifteen lakhs only) duly incorporating
the approved rate of Rs.1,17,761/- per Rmt for M.S pipe subject to correctness of
provisions and rates as per Agreement Conditions.

PTO
i
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5 The Chief Engineer, Quality Control, Pattiseema Project, Dowlaiswaram shall take
necessary action accordingly.

6. This order issues with the concurrence of Finance (FMU-WR II) Department vide
their Fin.U.0.N0.48022/434/FMU-WR.II/2016, Dt.05-11-2016.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

SHASHI BHUSHAN KUMAR
SECRETARY TO GOVERNMENT

To

The Chief Engineer, Quality Control, Pattiseema Project, Dowlaiswaram.
Copy To:

The Pay & Accounts Office, A.P, Ibrahimpatnam, Vijayawada

The Director of Works & Accounts, Vijayawada

Finance (FMU-WR II) Department

SF/SC

//FORWARDED::BY ORDER//

SECTION OFFICER
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Agt.No.B]SE!EOH»lb, DL30,02.2015.
Govt. memo. Mo: 2794/Proj. ifAL/2015-2 diz 21-5-2015.,
Letter no SE/FIPHW/Dowl/OT 2 /AEE.2fPLS/Est/Val.5/716M, dti 04.07.2016.
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G.0.MENO.Q3, Water Resources Uepariment (Proiect.LAZ) DL 500032018,
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G.OMENC.101, Water Resources Department (Project.lAZ) I, 24,10.7016

& G.O.MSNG. 110, Water esaurces Departient (Project.l.A2) D501 129165
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The Government has issuad administrative sanction for Pattisesma it
scheme for fifting of 240 Cumecs of Godavari water and deliver In Krishna rivey
through Polavarar right main canal for Rs.1309 Croras vide reference ist cited
The FEngineer in Chief, Polavaram irrigation project has accorded technics
sanction vide raference 2nd cited for Rs.1299.9¢ Crores. Further, ths
Government has delegated Chief Englneer powers to Superintending Enginesr,

FIF HW Circle for Pailiseema Project, vide ref. 4th cite

The Governmerit In the reference 8" cited have accorded reviset
administrative sandiion for "Revised estimate of Detalled investigation, cesign:
and  construction of Lift Irrigation scheme for drawl and lifting of water from
River Godavaii ricar Pattiseems Village in Polavaram (M) and drepping into Indin
Sagar Polsvaram Right Main Canal in single stage with components such &
construction of purap houses, assoclated civil, Hydro Mechanical, Elect
Mechz?rucal worls, Construction of Electrical Suby Station inciuding installation

'
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laying of MS Pressure mMains, construction OF duivesy OFens Do b
Malatcnance of entire systern cornplete for e fgEd T Lo i e (.
theusand six hundred sixty sevei Lrores ant fifteen fekhs onby). c

In the reference 9" cited, the Executive tngineer, PIPRIMC, Ko i <
submitted revised estimate for the above said work and requested to acct s -
technical sanction. -

Under the circumstances explained by the Executive Engineer, PIPRESC, c
Kowur, the technical sanction is here by accorded for “Revised estimate o P

construction of Lift Irrigation schemz e

Detailed investigation, designs and )
drawl and lifting of water from River Godavari near Pattiseerna Village in
Polaveram (M) and dropping into Indira  Sagar Solavaram Right Main Canal i ’
single stage with components sucn s Cins ruction of pump housas, assoclats i
civil, Hydro Mechanical, Eleciro Mechanical works, Construction of Electiical 5 o
Station inciuding instaliation, laying of M5 Pressure mains, constructon of

i Maintepance of entire system compiet for &4

deifivery cisterns Qperztion and

25166734 Crores (Rupees one thousand &ix hund dred sty seven crores aid .

3 “ s T
ST RNG.O2/ 208G, ML

44.1%,2026 of Superintending Engineer, Pcolavaram L‘rrigeﬁdoz‘1 Project Head |

Ip.
AL

Werke Circle, Dowlalswaram i suppression of es

RO/ ISPP/ RoMo:28/2014-15, DE13.01.2015 of Engineer In Ci’iief, indita ZugGai

Pgiavaram Projact, Dowlalewaram,

The expenditure is chargeable to the Head of acceunt .4, -
4700 - Capital outlay in Ma*‘cr Iriigation 01— Major Imgation Comrnarcial- ¥k
120 - polavararn Barrzge — G.H(11)SDP/GH(12) CASDP -SH -- 27 Canais and
Distributaries — 530 Major wonks—“f other expsnditure
£ncl: Abstract Estimate

Sd/-V.S.Ramesh Babu,Dt.14.11.201G
Superintending Engineer,
PIPHW Circlg, Dowlaiswaram.

The Executive Engineer,
PIPRMC Division No.1, Kowuru. ) |
It/ |

ke \p
For Supert’?%q Engmﬂr telule

PIPHW Circle, Dowlaiswaram
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lransfonners, cuirent transformers circuit Breakers, Power
Transformer, C&R panels Automation Capicitor Banks Baitery
and Ballery chargers, auxiliary (ransformer including all metallic
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Sd/-V.S.Ramesh Babu,14.11.2016
Superintanding Engineer
PIPHW Circie, Dowiaiswaram
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Purushothapatnam Lift Trrigation Scheme — Lifting flood water of 3500 cfs from river
Godavari @ Km.40.8 of left Bank to join @ Km.1.7 of Polavaram Irrigation Project Left
main canal for Tirigating Polavaram Left Canal ayacut upto Km.57.88, Supplementation
to Yeleru ayacut and to fill up Yeleru reservoir by lift for providing water for domestic
and industrial needs of Vizag city as a part of Uttarandhra Sujala Sravanthi to achieve
early benefits — Administrative sanction for Rs.1638.00 Crores — Orders — [ssued.

WATER RESOURCES (PROJECTS-I A2) DEPARTMENT

G.0.MS. NO.100 Dt.14.10.2016
Read the following.

1). G.O.Ms. No.3 Irrigation & CAD (Maj.Irr.I) Department, dated.02.01.2009.

2) From the ENC, PIP, Dowlaiswaram Lr. No.IP/DCE2/O T9/AEE2/LMC Lift /
Vol.1, dated.06.08.2016

3) From the ENC, PIP, Dowlaiswaram Lr. No.ENC/PIP/SE(DPM)/EE
(DYDEE2(D)AEE 6 (DD)/PTPMLIS/1127. dated.06.08.2016.

ORDER

In the references read above, the Engineer-in-Chief, Polavaram Irrigation Project,
Dowlaiswaram has submitted that Polavaram Irrigation Project is a Multipurpose Project
which was contemplated several decades back to provide irrigation facilities to 7.20 lakh
acres by gravity besides diversion of 80 TMC of Godavari water to Krishna, 23.4 TMC of
water to Vizag and Power generation of 960 MW. The Polavaram Irrigation Project Left
Main Canal (PIP LMC) was contemplated to create an irrigation potential of 161943
hectares (4.0 lakh acres) in East Godavari & Visakhapatnam Districts and to supply 23.44
TMC of water to Visakhapatnam city for domestic and Industrial supply. The works are
in progress.

2. The Engineer-in-Chief, Polavaram Trrigation Project, Dowlaiswaram has further
furnished an estimate for supply of water by lift from River Godavari @ Km.40.80 of left
bank near Purushothapatnam to fill up Yeleru reservoir through PIP Left Man Canal and
for supplementation of water to the ayacut under Yeleru River besides Domestic and
industrial use as a part of water grid by lifting 100 Cumecs (3500 Cusecs) of water from
Godavari River. The proposal contains lifting of water in two stages, Stage 1 — from
River Godavari to delivery cistern @ PIP LMC Km.1.80 and Stage — 2 — from PIPLMC
@Km.57.885 to Yeleru reservoir.

3. The Engineer-in-Chiel, Polavaram Iirigation Project, Dowlaiswaram has requested
to Government for according administrative sanction for amount of Rs.1704.65 Crores
(SSR 2016-17) to execute the above scheme for diversion of 1000 Cumees (3500 Cusecs)
of flood water of Godavari (o Yeleru Reservoir during contingency and for efficient
industrial and domeslic use.

4, Government, alter carcful examination hereby accord administrative sanction an
amount of Rs.1638.00 Crores ( One thousand six hundred and thirty eight Crores only
for the work Lifting Nood water of 3500 cfs from river Godavari (@ K. 40.8 ol lelt
bank near Purushothapatnam to join @ Km.1.7 of Polavaram Irrigation Lelt main canal
for irrigating Polavaram Left Canal ayacut upto Km.57.88 in the [ stage and
supplementation Lo Yeleru ayacut and to fill up Yeleru reservoir by lift in the second
stage for providing water for domestic and industrial needs of Vizag city to achieve early
benefits as a part of Uttarandhra Sujala Sravanthi sanctioned in the G.O. 1* read above.

(PTO)
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5. The expenditure is chargeable to Head of Account “DA4700-Capital out lay in
Major Irrigation — 01 Major Irrigation — Commercial = MH 120 Polavaram Barrage — GH
(12) —Central assistance to state development plan — SH (27) — Canals and Distributaries
— 530 Major works — 531 Other expenditure.

0. The Engineer-in-Chicf, Polavaram Irrigation Project, Dowlaiswaram shall take
necessary action accordingly. He is requested to accord technical sanction based on
approved design/ drawings of competent authority and considering excavation rate for
sand as approved by Board of Chief Engineers.

7 This order issues with the concurrence of Finance (FMU-WR II) Department vide
their U.O. No0.48022/359/FMU-WR 11/2016 dated.08.10.2016

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

SHASHI BHUSHAN KUMAR
SECRETARY TO GOVERNMENT

To

The Engineer-in-Chief, Polavaram Irrigation Project, Dowlaiswaram
Copy to:

The Pay &Accounts Office, AP, Hyderabad

The Director of Works & Accounts, Hyderabad

The Finance (FMU- WR II) Department.

P.S. to Minister (WRD)

P.S. to Secretary (WRD)

SF/SCs

//FORWARDED::BY ORDER//

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

| & CAD - Chintalapudi Lift Irrigation Scheme, West Godavari District - under Indira
Sagar Right Might Main Canal to provide water to an ayacut of 2.00 lakh acres in
West Godavari and Krishna Districts — Administrative approval for Rs.1701.00 crores -
Accorded — Orders — Issued.

IRRIGATION & CAD (P W- MAJOR IRRIG.|) DEPARTMENT

G.0O. Ms No. 207 Dated:24 -10-2008
Read the following:

1) From the Chief Engineer, Indira Sagar Polavaram Project,
Dowlaiswararm, Lr. No. CE/ISPP/DCE/OT1/AE1/29/CMP/REP
Dt. 25.4.2008

2) From the Chief Engineer, Indira Sagar Polavaram Project, Dowlaiswararm,
Lr. No. CE/ISPP/DCE/OT1/AE1/29/CMP/REP Dt. 10.5.2008

3) From the Chief Engineer, Indira Sagar Polavaram Project, Dowlaiswararm,
Lr. No. CE/ISPP/DCE/OT1/AE1/29/CMP/REP Dt. 28.8.2008

4) From the Chief Engineer, Indira Sagar Polavaram Project, Dowlaiswararm,
Lrs; No. CE/ISPP/DCE/OT1/AE1/29/CMP/REP Dt. 5.10.2008
and 6.10.2008

*nk

ORDER:

The Chief Engineer, Indira Sagar_Polavaram Project, Dowlaiswaram has
submitted that the  Indira Sagar Polavaram Multipurpose Project is contemplated
several decades back to provide irrigation facilities to 7.20 lakh acres by gravity. All
the co-basin states agreed for the project and interstate agreements were concluded to
that effect. All the interstate issues pertaining to Indira Sagar Polavaram Project
including submergence were resolved and is being taken up in accordance with
interstate agreements and GWDT award. It was also reported that it was not
contemplated to cover upland areas lying above the commandable level of the Indira
Sagar Polavaram Project Right Main Canal.

2, The farmers belonging to upland areas situated above + 40.0 mts. Contour i.e.
lands situated above Polavaram Right Main canal and lying adjacent to river are
demanding irrigation facilities to their areas also by providing Lift Irrigation Schemes
from the river Godavari and through Indira Sagar Polavaram Project Right Main Canal.

3. The Chief Engineer, Indira Sagar Polavaram Project has informed the
Government that the Chintalpudi Lift Irrigation scheme requires only 15.50 TMC of
Godavari water to irrigate proposed ayacut of 2.00 lakh acres through several new
schemes are taken up on river Godavari in the upper reaches, abundant quantities of
floodwaters are available in river Godavarl going as waste into the sea and it is
proposed to lift 15.50 TMC of water from river Godavari and store in a reservoir
across Jalleru to provide irrigation facilities to the drought prone upland areas to fulfill
the demands of the farming community of that area in West Godavari and Krishna
Districts.

4. The Chief Engineer, Indira Sagar Polavaram Project has, therefore, requested
the Government to accord administrative sanction for an amount of Rs.1701crores to
execute Chintalapudi Lift irrigation Scheme on Godavari and through Indira Sagar
Polavaram Project Right Main Canal to provide irrigation facilities for an ayacut of 2
lakh acres in West Godavari and Krishna Districts.

Contd.2
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5. Government have examined the above proposal of the Chief Engineer, Indira
Sagar Polavaram Project carefully and decided to accept the request of the local
farmers.  Accordingly, administrative approval is accorded for an amount of Rs.
.1701crores (Rupees One thousand Seven hundred and one crore only) to execute
Chintalapudi Lift irrigation Scheme on Godavari through Indira Sagar Polavaram
Project Right Main Canal to provide irrigation facilities to an ayacut of 2 lakh acres
in West Godavari and Krishna Districts. The break up of the expenditure is appended

to this Order.

6. The expenditure sanctioned in Para 4 shall be debited to the following head of
account:-

“4701 — Capital Qutlay on Major and Medium Irrigation —

01 — Major Irrigation — Commercial = M.H. =176 — Chintalapudi
Lift Irrigation Scheme (to be opened) —-G.H.- Normal State

Plan — SH(26) (27) - 530/531/532/533"

T The Chief Engineer, Indira Sagar Polavaram Project shall take further necessary
action in the matter accordingly.

8. This Order issues with the concurrence of Finance (W&P) Department vide their
U.O. No. 4579 /F7(A1)/08 Dated:24.10.2008

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

RAJIV RANJAN MISHRA
SECRETARY TO GOVERNMENT

To
The Chief Engineer, Indira Sagar Polavaram Project, Dowlaiswaram.

Copy to:
The Accountant General, A.P. Hyderabad

The Director of Works Accounts, Hyderabad

The Joint Director of Works Accounts, Dowlaiswaram
The P.S. to Special Secretary to Chief Minister

The P.S. to Minister for Major and Medium Irrigation

The Finance (W&P) Department
The P.S. to Secretary (SB8), I&CAD Department
The P.S. to Secretary (RRM), I&CAD Department

SF/SC
/I FORWARDED BY ORDER //

SECTION OFFICER



CHINTHALAPUDI LIFT IRRIGATION SCHME
BREAK UP OF EXPENDITURE - ANNEXURE
G.0.Ms.No. 207 | & CAD (PW.Irr.l) Dept., Dt.24.10.2008

45"

Sl.No. Description Unit-| Unit-l| Total
READ CANALS Rs. in Crores
WORKS
Rs.in cores
1 2 3 4 5
A PRELIMINARIES 1.50 5.00 9.50
B LAND 1.80 259,76 261.56
G Works
1) Pump houses, 445 50 -- 44550
cistern
Mechanical &
Electrical, 132
K.V. Sub stations
i) Pressure Main 1° 192.00 - 192.00
stage
ii) Pressure Main 203.60 -- 203.60
2" stage
i) Proposed reservoir 125.36 - 125.36
across Jalleru
D toH CM & CD works - 5713 57.13
K Buildings - 2.50 2.50
L Earth work -- 201.68 201.68
M Plantation - 3.50 3.50
@] Miscellaneous 17.60 4.50 2210
(Development &
security Deposits
etc.,)
P Maintenance 4.34 7.91 12.25
R Communication -- 2.50 2.50
U &V | Disxtributoies & Field - 161.82 161.82
Channels
Grand Total 971.70 709.30 1701.00

(Rupees one thousand seven hundred and one crores only)

RAJIV RANJAN MISHRA
SECRETARY TO GOVRNMENT
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT
Water Resources Department -Chintalapudi Lift Irrigation Scheme - Revised
Administrative sanction for Rs 4909.80 Crores- Orders — Issued.

Water Resources (Proj.I.A2) DEPARTMENT

G.0.Ms.No.94 Dated: 03-09-2016

Read the following:

1) G.0. Ms.No.207, I&CAD (PW-MAL.Irrig.I) Deptt., dated 24.10-2008.
2) G.0.Ms.No.71, Water Resources (Proj.1.A2) Department,

dt. 1.7.2015.
3) From the Chief Engineer, GDS, Dowlaiswaram, Lr.No.

CE/GDS/DWM/OT-1/AEE-9/ 56 Govt, dated.29-04-2016.

-00000-
ORDER:

In reference 1% read above, Government of Andhra Pradesh accorded
administrative sanction to the Chintalapudi Lift Irrigation Scheme for an estimated
amount of Rs. 1701.00 crores to provide Irrigation facilities to an extent of 2.00 lakh
acres of new ayacut in upland areas of West Godavari District in addition to formation of
storage reservoir with 8.00 TMC capacity on Jalleru River by lifting 15.50 TMC of water
from Godavari River at the rate of 56 cumecs in 90 days. The work was divided into
2 Packages and entrusted to the contracting agencies on 27-2-2009 at an agreement
value of Rs. 1700.57 crores. The work is in progress.

2. The Chief Engineer, Godavari Delta System has proposed to strengthen the
existing scheme by enhancing the storage capacities and requested to accord necessary
administrative approval for the total cost of project including the cost of existing scheme
and communicate orders of Government at an early date,

3. Government, after careful examination, in order to realize the full potential of the
Project, in continuation of the G.O.first read above, hereby accord administrative
sanction for the work of “Chintalapudi Lift Irrigation scheme” for a revised estimated
amount of Rs 4909.80 Crores (Rupees four thousand nine hundred and nine crores and
eight lakhs only). The add on details of works are shown in the Annexure enclosed. The
works should be taken up during this year itself,

4, The above expenditure shall be chargeable to the following Head of Account
"4700 Capital Qut Lay on Major and Medium Irrigation-01 - Major Irrigation —
Commercial-MH-176-Chintalpudi Lift Irrigation Scheme-GH 11 - Normal State Plan — SH
26 —530-531-0.E ™.

5. The Chief Engineer, GDS, Dowlaiswaram shall furnish the methodology for taking
up additional works accordingly.

6. This order issues with the concurrence of Finance (FMU-WRD.II) Department
vide their U.0.N0.48022/210/FMU-WR 1I/16, dated. 02-09-2016.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

SHASHI BHUSHAN KUMAR
SECRETARY TO GOVERNMENT
To
The Chief Engineer, Godavari Delta System, Dowalaiswaram
Copy to:
The Accountant General. A.P., Hyderabad
The Director of works Accounts, Hyderabad,
The Finance (FMU-WRD-II) Department.
SF/SCs.

//FORWARDED::BY ORDER//
SECTION OFFICER
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Proj.I) Department
EXURE to the G.0.Ms.No.94, Water Resources (
A Dated: 03-09-2016

GENERAL ABSTRACT OF ADD ON WORKS OF CHINTALAPUDI L.I.SCHEME

.No. | Description of Item Cost of CHLIS (Phase Il)
Stie g As per SSR 2015-16
(Amount in Crores)

A. 1| Preliminaries 10,00
2 | Pump House 1st Lift 12367
3 | Pressure Main 1st Lift 319.21
4 | EM&HM worlks 1st Lift 170,26
5 | Pump House 2nd Lift 107.08
6 | Pressure Main 2nd" Lift 356.80
7 | EM&HIVI works 2nd Lift 427.63
8 | Pump House 3rd (A) Lift 26.82
9 | Pressure Main 3rd (A) Lift 42.45

10 | EM&HM works 3rd (A) Lift 44,15
1 Reservoir - Earth Dam and Diversion 183.07
road
12 Reservoir - Spill way and Spill 15.65
Channel & Structure
Reservoir - Sluices and feeder 65.00
13
Channel
14 | Earth work- Main canal upto 36 km 53.00
Earth work- Main canal upto 36 km 33.69
15
to 68 km
16 Earth work- Main canal upto 68 km 20.77
to 82.150 km
17 | Structures on main canal 76.48
18 Structures on main canal upto 36km 75.53
to 68 km
19 Structures on main canal upto 68km 111.56
to 82.150 km
20 | Kovvada Reservoir Link 2.03
21 | Errakalva Reservoir Link 0.50
22 | Leading channel 55.70
23 | Formation of bunds 10.00
24 Structures on main canal (Including 177.92
Viaduct-1,70 km length
Total (A) 2509.37
B Main Canal Km 82.150 to
" | Km.95.000 (Link Canal)
1 | Preliminaries 0.50
5 Earth work- Main canal upto 48.70
82.150km to 95.000km
|3 | Tammileru Reservoir Link 0.44
Total (B) :
Main Canal From Km.95.000 To K 1364
C. Major) 9. 0 Km.106.300 (Vempadu
1 [ Preliminaries e
5 Earth work- Main cnn_amr'_——""_k L

95.000km to 106.300km 41.65
3 | Structures on maln canal

S
4 | RCC Retaining Wall ‘"““"‘*-_‘—'————2—7—33—______
e | 73.29

7829 ]

—




Total (C) 143.23
D. | LAND ACQUISITION
Package -1 (Leading channel, Pump
1 | house, Pressure Main, Main Canals & 15.00
(150 Ac)
Package -2 (Main Canals &
2
Distributory System) (160 Ac) 1500
Main Canal Km.82.150 To Km.95.950
3 .
(Link Canal) (572 Ac) 2140
Vempadu Major (Additional L.A)
4 (130A¢) 13.00
Jalleru Reservoir (inbetween FRL
> | 4137 & FRL+144) (894 Ac) SRl
Total (D) 190.60
E TAXES AND OTHER
" | MISCELLANEOUS WORKS
1 | Package | & Il 56.16
2 | PUMP Houses and PUMPS 190.28
3 | Link Canal 9.44
4 | Vempadu Major Head Reach 10.60
5 | Seinorage Charges 49.48
Total (E) 315.96
TOTAL COST OF CHINTALAPUDI
LIFT IRRIGATION SCHEME 3208.80
(PHASE-II) (A+B+C+D+E)

SHASHI BHUSHAN KUMAR
SECRETARY TO GOVERNMENT
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GOVERNMNET OF ANDHRA PRADESH
ABSTRACT
Water Resources Department-Interlinking of Godavari and Penna Rivers in
Phase-l from Harishchandrapuram (V) to Nekarikallu (V) in Guntur District -
Administrative Sanction for an amount of Rs.6020.15 Crores — Orders -
Issued.

WATER RESOURCES (Projects-ll) DEPARTMENT
G.0.MS.No. 98 Dated: 05-09-2018
Read the following:

1) From the Chief Engineer, Krishna Delta System, Vijayawada
Lr.No.CE/KDS/VJAIOT4/AEES/1015, dated:28.04.2018.

2) G.0.Ms.No.51, Water Resources (Projects-Il)Department,
dated:13.06.2018.

3) From the Chief Engineer, Krishna Delta System, Vijayawada
Lr.No.CE/KDS/N/JA/OT4/AEE8/2081, dated:20.08.2018.

XXXX

ORDER:-

In the reference 2" read above, Government have accorded
administrative sanction fer an amount of Rs.6020.15 Crores for Interlinking of
Godavari and Penna Rivers in Phase-l from Harishchandrapuram (V) to
Nekarikallu (V) in Guntur District.

2. In the reference 3™ read above, the Chief Engineer, Krishna Delta
System, Vijayawada has informed that the scope of the work has not been
adequately defined in the G.O. Hence, the Chief Engineer, KDS has
requested to issue fresh orders duly withdrawing the G.O. issued in the
reference 2™ read above.

3. Further, the Chief Engineer, Krishna Delta System, Vijayawada, in the
reference 3" read above has submitted the proposal for Phase-l of interlinking
of Godavari and Penna Rivers. Under this phase, it is proposed to draw flood
waters of Godavari River (through the Pumps being installed at Chintalapudi
lift Irrigation scheme and the pumps installed at Pettiseema Lift lrrigation
scheme) to deliver about 7000 Cusecs through Polavaram Irrigation Project
Right Main canal into Krishna River at upstream of Prakasam barrage. This
Godavari flood water dropped into Krishna River will be lifted from the Right
Rank side of Krishna River at 21 Km upstream of Prakasam Barrage near
Harishchandrapuram in Thulluru Mandal will be delivered into Nagarjuna
Sagar Jawahar Canal at KM 80.000 near Narsingapadu village of Nekarikallu
Mandal involving 5-Stage lifting. The Chief Engineer informed to utilize the
existing Nagarjuna Sagar Jawahar Canal to convey the Godavari flood waters
to provide drinking and industrial water to in the drought-prone and fluoride
affected areas of Prakasam district and backward areas of Nellore district
besides stabilizing the ayacut under Ml tanks and new ayacut falling beyond
80 Kms of Nagarjuna Sagar Jawahar Canal which is not localized under any
of the existing irrigation projects.

4. The Chief Engineer, Krishna Delta System, while submitting the Cost
estimate for the Phase-| of the said link canal involving 5 numbers of lifts for
delivering Godavari flood water at km 80 of NSJC with a total lift of 148.68 m
by means of 4 pumps in each stage (i.e., total 20 pumps) involving total
pressure main length of 10.09 km and gravity canal length of 56.50 km length.
The cost per acre of the scheme works out to Rs.62,645/- with BC ratio of
1.257. The Chief Engineer, KDS has requested the Government to accord
administrative approval for the work of Interlinking of Godavari and Penna

Rivers in Phase-l from Harishchandrapuram (V) to Nekari i
Guntur District for an amount of Rs.6212.08 Crore(s.) ekl ik o



5. The Government, after careful examination of the proposal, hereby
withdraw the orders issued in the G.O. 2™ read above and accord an
administrative sanction for an amount of Rs.6020.15 Crores (Rupees six
thousand twenty crores and fifteen lakhs only) for the work of Interlinking of
Godavari and Penna Rivers in Phase-1 from Harishchandrapuram (V) to
Nekarikallu (V) in Guntur District, (the details of the provisions of the above
estimate is annexed herewith), subject to the following conditions. The Chief
Engineer, KDS, before according technical sanction, shall:

i) obtain the approved design/drawings from the CE/CDO
and Competent authority.

i) get the Mechanical provisions proposed in the estimate vetted by
the Mechanical wing of Water Resources Department.

iii) satisfy with the provisions/rates proposed in the estimate taking
full responsibility being technical sanctioning authority.

6. The above expenditure is debitable under Head of Account "4700
Capital out lay on Major Irrigation (01) Major Irrigation (Commercial) — MH 136
KDS- GH(11)-State Development Schemes - SH (27) Canals and
distributaries — 530 Major works — 531 Other Expenditure”.

7. The Chief Engineer, Krishna Delta System, Vijayawada shall take
necessary action accordingly.

8. This order issues with the concurrence of Finance (FMU-W.R.II)
Department, vide their U.O.No.48022/88/FMU.WR.11/2018, dated:25.08.2018.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

SHASHI BHUSHAN KUMAR
SECRETARY TO GOVERNMENT
To:
The Chief Engineer, Krishna Delta System, Vijayawada.
Copy to:
The P.S to Principal Secretary to Hon’ble CM.
The P.S to Hon'ble Minister (Finance).
The P.S to Hon'ble Minister (WRD).
The P.S to Secretary to Govt., (WRD).
The Accountant General, A.P. Hyderabad.
The Director of Works and Accounts, lbrahimpatnam, Vijayawada.
The Finance (FMU-W.R.1I) Department.

Sf/Sc.
!/ FORWARDED::BY ORDER /!

SECTION OFFICER

(Conted...Annexure)



(Annexure to the G.0.Ms.No.98 Water Resources (Projects-ll)Department,

dated:05.09.2018, Reqarding Interlinking of Godavari and Penna Rivers in

Phase-l from Harishchandrapuram (V) to Nekarikallu

(V) in Guntur

District.)
(Rs. in Lakhs)
Sl. Description Amount
No. (Rs. in Lakhs)
1|A-Preliminary 890.00
2|B-Land 67625.65
3|C-works 379648.82
4|D-Regulators -
5|E-Falls -
B|F-Cross Drainage Works 8612.45
7|G-Bridges 10672.00
8|H-Escape -
9|J-Power Plant -
10[K-Buildings 196.90
11|L4-Earthwork 58513.23
12|L2-Lining -
13|Ls Tunnel -
14|L4 Service Road -
15|M-Plantation 47.40
16|0-Miscellaneous 1420.00
17|P-Maintenance 12488.89
18|Q-Special T & P -
19|R-Communication 220.00
20[|U-Distributaries and Minors -
21|\V-Water courses / field channels -
22X-Environment and Ecology 60.00
23|Y-Losses on stock =
Total 541395.34
LS Provisions:
1|GST @ 12% on Works on Rs.458863.40 Lakhs 55063.61
2|Seignorage charges 499.38
3|Labour cess 1% on Rs,458863.40 Lakhs 4588.63
4INAC 0.1% on Rs, 458863.40 Lakhs 458.86
5|Tender Publication, Xerox, stationery, Misc. 9.175
Grand Total 602015.00
Lakhs
Say Rs.6020.15
Crores

SHASHI BHUSHAN KUMAR
SECRETARY TO GOVERNMENT
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Revenue Department - Land Acquisition - The Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation & Resettlement (Andhra
Pradesh Amendment) Act, 2018 (Act No.22 of 2018) - The Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement (Andhra Pradesh) Rules, 2018 - Notification - Orders - Issued.

REVENUE (LAND ACQUISITION) DEPARTMENT

G.0.MS5.No.562 Dated:13-11-2018
Read the following:

(1) The Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation & Resettlement Act, 2013 (Central Act No. 30 of 201 3)

(2) G.0.Ms.No.389, Revenue (LA) Department, Dated 20.11.2014.

(3) From Spl. C.S. & CCLA, A.P_, Vijayawada Letter No. LA-1(1)/ 804/ 2015,
Dated 27.6.2018.

(4) G.O. Ms. No. 390, Revenue (Land Acquisition) Department, dated 23.7.2018.

(5) The preliminary Notification of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement
(Andhra Pradesh) Rules, 2018 published in the A.P. Gazette
Extraordinary No. 570, dated 23.7.2018.

(6) Lr.No.26022/5/2018-LA, Revenue (LA) Department, dated 31.10.2018.

dedekokk

ORDER:

The following Notification will be published in an Extra Ordinary Issue of
the Andhra Pradesh Gazette, dated.14.11.2018.

NOTIFICATION

Whereas, the draft rules namely the Andhra Pradesh Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation &
Resettlement (Andhra Pradesh) Rules, 2018 were published in the Andhra
Pradesh Gazette Extraordinary vide Notification No.570, Dated 23.7.2018
inviting objections and suggestions from the persons likely to be affected
thereby within fifteen days from the date on which copies of the Gezette
containing the notification were made available to the public as required under
Section 112 of the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 (30 of 2013)

2. And whereas, the copies of the Gazette containing the said notification
were made available to the public on the 23" July, 2018 and copies of the
Telugu version of the rules were furnished to the petitioners as directed by the
Hon’ble High Court in W.P.No0.28101 of 2018, dated 20.08.2018.

(P.T.0.)

s
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3. And whereas, certain objections and suggestions have been received from

the Public on the said draft rules and the same have been examined and found
not tenable for consideration by the Government of Andhra Pradesh.

4, And whereas the Government after careful examination have decided to
issue the rules.

5 Now, therefore, in exercise of the powers conferred by Section 109 of the
Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement Act, 2013 (Act 30 of 2013), the Government of Andhra Pradesh
hereby make the Right to Fair Compensation, Transparency in Land Acquisition,
Rehabilitation and Resettlement (Andhra Pradesh) Rules, 2018 as mentioned in
the Annexure.-

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

D.SAMBASIVA RAO
SPECIAL CHIEF SECRETARY TO GOVERNMENT

To

The Commissioner of Printing & Stationery (Printing Wing), Vijayawada (With a

request to publish the Notification in the Andhra Pradesh Extraordinary

Gazette and supply 1000 copies of the same in English & Telugu expeditiously

The Special Chief Secretary & Chief Commissioner of Land Administration,
A.P., Vijayawada.

The Commissioner, R&R, and Land Acquisition, AP, Vijayawada.

All Departments of Secretariat.

All Collectors/Spl. Collectors / LAOs in the State of Andhra Pradesh.

Copy to:

The P.S. to Secretary to Hon’ble C.M

The P.S. to Deputy Chief Minister(Revenue)

The P.S. to Spl CS, Revenue Department.

The Law Department.

SF/SC.
//FORWARDED:: BY ORDER//

SECTION OFFICER
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(ANNEXURE TO G.0.Ms.No.562, Revenue (L.A) Department, Dated:13.11.2018)

RULES
Chapter - |
GENERAL

Short title and extent,

(1) These rules ma
Land Acquisiti

Yy be called the Right to Fair Compensation Transparency in
on Rehabilitation and Resettlement (Andhra Pradesh) Rules

(2) They shall extend to the whole of the State of Andhra Pradesh.

(3) They shall come into farce with immediate.

Definitions:
(1) In these unless, the context otherwise requires,-

() “Act” means the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 (Central Act No.30 of
2013); as amended by the Right to Fair Compensation Transparency in Land

Acquisition Rehabilitation and Resettlement (Andhra Pradesh Amendment) Act,
2018 (Act No.22 of 2018);

(b) “Agreement” means as defined in the Indian Contract Act, 1872.

(c) “Authorized Officer” means Collector as defined in the Andhra Pradesh Right to

Fair Compensation and Transparency in Land Acquisition Rehabilitation and
Resettlement Rules, 2014.

(d) “Form” means Forms appended to these rules.

(2) All words and expressions used but not defined in these rules shall have the
meaning assigned to them in the Act and the Andhra Pradesh State Right to

Fair Compensation and Transparency in Land Acquisition Rehabilitation and
Resettlement Rules, 2014,

Chapter-I|
POWER OF STATE GOVERNMENT UNDER SECTION 10 A OF THE ACT

The Requisitioning Administrative Department of the State Government shall in the
first instance, finalize the minimum extent of the land required for the project.

The Requisitioning Administrative Department, after finalizing the extent of land
required under rule 3, may, give the required propesal in Form-A(1) under section 10
A of the Act, The Special Chief Secretary Revenue / District Collectors will issue
notification accordingly in form (A2) after due examination.

The Requisitioning agency shall give the re

quisition to the concerned District
Collector in Form-B,

S%
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10.

Chapter - Il
CONSENT AWARD UNDER SECTION 23A

The District Collector shall issue a notification in Form-C and may, at any stage of
the land acquisition proceedings invoke the provisions of the Act for settlement of
the proceedings by negotiation,

(a) The District Collector shall, for such proceedings issue notice to all the persons
interested in the land under acquisition in Form-D for their willingness to settle their
claims through negotiation.

(b) (i) The persons interested may submit their willingness in Form - E-l (Land
owners); and

(i) The persons interested other than land owners may submit their willingness in
Form-E-II

(c) The District Collector will issue a notification after finalizing the rightful land
owners in Form-F

Negotiation shall be carried out by a Negotiation Committee consisting of the
following officials:-
(1) District Collector
(it)  Joint Collector
(i)  Revenue Divisional Officer/Deputy Collector - Convener of the
Committee.
(iv)  Executive Engineer of a Works Department (other than the requisitioning
Department)

(v) Representative of Requisitioning Department.

The settlement reached in the negotiation shall be recorded as an Agreement in
Form G-I for land owners; and in Form G-Il for other than Land owners.

The Collector shall make an award according to the terms of such Agreement:

Provided that “the award” passed under rule 9, shall provide higher
compensation than what could have been provided under the provisions in sections
30 and 31 of the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act 2013 read with rules 26 to 28 of the Andhra

Pradesh Right to Fair Compensation and Transparency in Land Acquisition
Rehabilitation and Resettlement Rules, 2014,

Chapter - 1l (A)
POWER OF STATE GOVERNMENT UNDER SECTION 10A OF THE ACT

10 (a). Procedure for exemption fram Chapter Il & 11|

1.

The requisitioning Administrative D
first instance, finalize the minim
projects under section 10 A.

epartment of the State Government shall in the
um extent of the land to be required for the

Bo
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2. After finalisation of minimum extent of land required under rule-3 for a specific
project, the Requisitioning Administrative Department shall give the requisition to
the Revenue ( Land Acquisition) Department of the State Government through the
concemed District Collector requesting exemption under Chapter Il & [ll in Form-A(1)
along with Form ‘B’, B(1) and B (2).

3. The Revenue (Land Acquisition )Department shall in the public interest, issue
notification in the Andhra Pradesh State Gazette in Form A(2)under section 10(A) of
the Act exempting the application of the provisions of Chapter Il and Chapter Il of
the Act for the projects defined under Section 2 and 10-A of the Act.
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No.J-12011/74/2005-1A.]
Government of India ok
Mlmstry of Erivirdnment: & For

C.G.0O. Camplex,
Lodi Road,
Mew Delhi-110003

I - - . e S ) - *

]

‘, i ... .. Paryavaran Bhawan,
[

25" October 2005

e

: ":;,"_.:.,ft.rcnce to your leftar No. CE(hvdroIogv]:EE IV/DEE-
Qeted 10-10 2(30:1 on the subject

The prOJect Is across ‘the river
da; },:Th|s pra;ect beCIdes prowdlng imigation facilities in the aforesaid
manner mil also generaie hyde{ power of 960 MW, divert 80 TMG of Godavari
water to Krr.-,hna River for. stabilizing the existing command under Prakasam
,_afrnge and provides drinking facllities to 540 enroute villages covering 25
.'Iakhs populatfon together with water supply to Visakhapatnam city and to
A - fndu,tr.:c enroute; Total land  requirement for the project is 46060 hectare and
R 1 out of ihat 3279 ha. is forest land. Fdrest clearance yet to be obtained. “Total
- .+ 1,93, 35 persons are likely (o be affected by this projact, out of that 1,75,275

..,'persons In Andhra Fradesh and 6,316 persons from Orissa and 11 766 are
"_'from Chattrsgarh Public hearing was held on 10.10.2003. The capital cost of
" the prcject is.Rs. 9072 Crores.
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u mentioned be]ow -
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l"_.addmor ta this guny plags, check dam, percolation tanks etc. will 2lso be done
“Under engineering measures. The &ction plan for Catchment area treatment s

CNER -proposed n the: EMF’ report Is repraduced below:
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c o R \cge« wcb;uners Sy 3600 | 3600: 3600 | 3600 |3600 | 12000
: -
l
1 —
I
3060
100 :
| 309
350 |

cted by this project. aut of that
16 persons from QOrissa and
rnilies will be- rehabilitated
—2005 and same packade
from the Oriss3 and

3,35] -nerso ns are llkely to be afie

‘ 175 275¢ person LinAndhra Pradestiand 6,3
‘_]._‘,'765 are, from'-Chattt.;gern The prolect-affected fa
_as.per., Andhra deshr Govemments R & R palicy
fected persons

. “als0-chould bepro!
' Chattlsgarh State

wded ror me pro;ect aff

wcommiﬁee should ‘be constituted which must include

ec:t affecteci persons from SC/ST categary and a women
ttend the Grievance Redressal of the

Aty A Fnon .
repre;cntatwes of pro
" beng ficiary. The cornmlttee would also a
; _effpctpd peoples, _
w) ; Comrnitrnent made during Public hearing by the project authority on
J5 d[f.erent |ssues shouid pe fulfilled.

4279 hectare forest

—

" v) Forest Clearance should b
‘land Z submltted

e o_btained for acquiring

{ . .‘:,_" A ‘-: ! . e T '
b B .9 V|) As proposcd a-fish ladder would be constructed for migration of fishes.
d ,




¢ e
( o
A 'j e .
; vii)  Oceurrent.. of slagna, . pogislsi NIV g asier ShEnngid during
,-" construction and operalion of L proadul it ling tare NG J,ur(,c n,r vEclor
i o ; i 3 sl x = s
§ mosquitoes and othzr Jhr._.qn. . e i o wd b frepcdy. et vnelised SO
rrg allowd o fonmed, Ezun c.l:Bl- taking’
I":.::.IJI(\:IF'IL

xding oi mosquilo and
i o situmtion arises,
-l corractive SIEps i.e.

that no small ol wit. poods
prn..n_aunon. dug to unfoizseer. o

et &

'.'. -r.:llil'.'-: Vo, bt !
It

) i aas, i P

o
Fa A e

malaria or mosquity Loriis cliv. :
il will be the responuibiity of pi;c. autlyantiug 10 tee
| " residual insecticidal sprey in al (. Prepe inpact o 8e wnd SUITGUR ding 3 Km.
i .. area, keeping thb filght range ol mesguito.s I s e .
tier if required sihould be

viil)” Any other clearance from any ot organizetic
obtained. , '

A

YN Yy N

F’ it —B. General conditiong

]

lar o the'

y

s
B O e
3

Fa
‘f.l._f
[’_-!

|
1

-Ej K Pl’O‘Jl‘alOﬂ Ol ".“I 1.}:}1[ l\t.,r\J\Jl..rm o Ceg
id be kept instea. of supplynd Wi TUE] WG

€D
Iabm.ru.r shou
%
i Fuel depot may ba cpencd ot the fo o provide tie el (r.‘,rom;ﬁe/\.-.ood
C 1 ILPG). Medical faciliies as vwell as reweaticnal facoiss should zlso Be

pravided to the labourers.

sl an works siwouid be

cd Lofore issus

’-L,» L8 s ;\.1 ~—,I
ici 8"if| LGGGLETY weals

All the Iab-uunar:; to o
by heslth pernornt

i)

—
o
e L.

R

! :
'- 3 - thoroughly examine
s the work permits.
fa - e .
Restoration of coastruciui o meinding) @ -; sike of exsavaied
2d by {oveing, ailing

iv)
- matenals st dam sits & jpower Fritipe o pE e
.up of  bomow pits | laifscapr) 8.

with suitatle {Jidﬂ'r" :Ol!
camimies srouid Lo cansliteed

The ares shiculd L o proporly enarestsd

I

S i T e T i T
ST

f

|l I‘v'a »..--..I(J e

| #
["‘;« ueil) /A r']diﬁdmC""”ﬂéﬂ'J
¢ b i 3 from the disciphnan of iensty, lCD1QJ‘,f wildhife, 44..Cer1::...'-- iy, 14ads <l o
[ = ¢ ovarsee 1o cifeolivy {mplanetation o {ihe sdgaesid & safeauacd fndaniln.
C y '
=\ - - | ; | . Vit 1 e
([ e i) Financizl provisiod sioul i be mada i ine telal bldges of o project tor
A ' implementation of o ebove sugea n_,d R juw: ML Sa,
c .
; vily  Gix monthly rmacils fng reperts Lazull by shmd 2 o tha Miniziy and
( , ite Regional Qffice. B lare fe, fuisi.
PAGER, Langulors viould be toaworing the

wen full cooparation,

a

s from Regicaal Ofics |
i shoulu s .

L l." laui

- B 4%
|mpimnental|un of eavirenroent:!
facilitics and docuwmnens /7 dula

Inspeclion.

&5 @ e

i
)

—

e

el

s

e

ol Logect pre.chents duniag thar

59




9{- ‘.-";f[ : ' 4

S :respOns:bmty of rmplementat
; rully W|th the irngauon Department and Governrnen’f of rrrdhra F”radesh

__._ﬁ__ tn ease of change i
fresh appralsal
d additional sateguarcl measures

& ubsequently if found, necessary and to take action including revaking of the
clearance under the provisions of the enviranmental (Protection) Act, 1986, to
‘gnsure - effective. implementation . of the suggested safeguard measures in a

time- bound and satfsfactory manner 23

I The Mml.,try reserves the nght to ad

. e IhlS clearance letter is vahd for a period of five years from the date of

RE issue of thls tetterifor commencement of constructlon wark. i

o1

rwrll be: merked to concerned Panchﬂyat if

"opy._of the Cleeranc:e Iette
!representatton has been ‘received whrle

o anyr 'l':frer_n‘ wha’ any: 'suggestion
- .= T prgposal' By .‘ ._ . . ) )

.ollutton Control Boerd ! Commmfee shoulci drsptey a ‘copy of the
ter at the regtonal off ce dlstnct lndusrnes centre and collector's

; t‘proponent shou!d edver‘ ise thhll‘t seven day’s from the daie
_zot;the.Lclearance latter, at.least” in two local newspapers widely
te g regton ‘around -the prcuect ‘oneof wh|ch shall be in the
vemacular !anguage of the locali ty concemed mrormmg ‘that the project has
__-been accorded enwronrnentr.l clearance and' copiés of clearance letters are
o averieb{e “with? the State Poltutlon Cnntrol Board/Commitiee and may also be

';..seen at Web5|te of': the thstry of Enwronrnent and Faorests at hitp://

' g /L\,..—«.-«-:C.

(Dr. S. Bhowmik)
Additional Director

he-: prcuec
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n the scope of’ the project pt‘OjEGf Woutd requrre Blas & o0
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) { " - Andhra Bhawan, 1, Ashoka Road, New Delhi,

2y fie 5 5% Secretery, Department of Enwronment Govemrnent of Andhra Pradesh,
Y i Hyderabad. "
i:; f ) ; T3 Secretary, Department of Irngatfon Govemment of Andhra Pradesh
U597 25 " Hyderabad, -
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Annexure- R~“/‘{

GOVERNMENT OF ~NDI RA PRADESH
WATER RESQURTCES DEPARTMENT

-

From ".0/. -
Sri M Venkateswara Rao o The Chivnan R4 iR
M Toch FIE.. il el Ll R
- Engineer-n-CIvel, Afdlae dain w4 g SR
Polavaram Irrgatian Projecl, Frydetabadd 50 -0
Dawlaiswaram

Leller No ENG/PIPIDCEZQTUAEE2/LMC Lil Vol 4, £ .25 2% 2077

Sir,

. . -t .',‘:.-; : - R‘B
Sub:- WRD - Purushathapalnam LIS - Fusnists the dotanied Projesi == > L'S g—,:
Rel:- 1. Copy of ENC (1) Lelter ENC (I)/EE/DEE2/AEED/ pucushothaoatiam Lio
08‘02.2018 et E ’m{‘{ - lre E]\l{;
2. GRMB Lelter No GRMB / PURU/2013 DL; 18 01,2019 sommiusicaize oy

. s LISIZ2019 O
(Ierigation) Lelter vide ENC (I)/EE/DEE2/AEEA! Purushothapaina:n LIS/ZU
25.01.2019

. s Vol 13
2. SE SE/PIPLMC Lr. No SE/PIPLMC/TunifOT2IAEE7/PPLIS! Siage 1/ Vol
v /190ENC(D) Dt 19-03-2019

aQee

With reference 1o the Letler reference 15 & 27 cied, the Cetaled Pro.ect Report or
the Pusushothapatanam Lift lrrigalion Scheme is submilled {or your information and furihe-
necessary aclion

Encl: Copy of DPR -6 Sets

Yours faithi-illy.
Sd/- M. Verkaleswara Rao. Gt 25.05.2019
Engincer - ir - Chiaf,

Pclavaram Irdigatisn Pro.act.
Dowlaiswvaram.

- et
&

\./

Lot Vo Eng-\m&fﬁ(ff :

PIP Ejnit, Dowlaiswaram
L QY P



Annexure — K- ll/|o

GOVERNMENT OF ANDHRA PRADESH
WATER RESOURCES (PROJ.I) DEPARTMENT

Letter No.ICD01-MJIROQIC28/1 64/2019 /\’rojects-| Dated: 11/0:9/2019

From

The Special Chief Secretary to Government,
Water Resources Department,
A.P.Secretariat, Block-4, 1% Floor,
Velagaudi, AMARAVATI-522237,

Ao

The Secretary to Government of India,
Ministry of Environment and Farests,
Paryavaran Bhavan, CGO Complex,

Lodhi Road,
Sir,

Sub:- | Purushothapatnam Lift Scheme — National Green Tribunal — Show |
cause Notice under Section No. 5 of environment (Protection) Act for
Non-compliance of environment clearance condition — Rerjuest for
exemption to lift water from Purushothapatnam Lift Scheme for Drinking
Purpose - Reg

Ref:-

1. O.A. No.175 of 2018 (Earlier O.A. No.125 of 2017) filed by
Sri Jammula Choudharaiah & others.

2.MoEF and CC Lr.No.L-11011/13/2017-IA.1 ®, Dt.23.)7.2019
communicated by the Govt.

3 Govt.Lr.No.ICDO1-MJIROIC28/164/2019/Projects-1

Dated.29.08.2019,

TR E¥

Kind attention is inviled to the show cause natice reference 2™ citerl and in

continuation of Govt, letter 3" cited, | further to state that the Purushothe patnam

Lift Scheme is neither a hydro-electric project with dam/barrage nor an lirigation
Project having components of canal system and distributary network to sater to
the needs of new command area under it. As per EIA notification, 20086, no
Environmental Clearance would be required as the present Purushathapatnam

Lift Scheme was undertaken for pumping water from source to the s ecified

delivering point,

Q ( (P.T.0)
o o A
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2. Every: year, during the monsoon season, lakhs of cusecs of Godavari
River water is going into the sea unutilized. Keeping in mind the drinking water
needs anq demands of the people and in order to utilize these flood waters of the

River Godavari going into the sea, the above lift scheme was proposed.

3. The Polavaram Irrigation Project, previously called as “Indira Sagar
Polavaram Project”, was granted Environmental Clearance by MOEF vide their
letter dated 25.10.2005. Under Polavaram Irrigation Project, Left Main Canal
(LMC) was contemplated to create an irrigation potential of 4.00 Lakh acres in
East Godavari and Visakhapatnam Districts and to divert 23.44 TMC of Godavari
water to Visakhapatnam City and surrounding areas for meeting the domestic
and industrial needs. The Left Main Canal (LMC) is in an advanced stage of
construction and the distributary network system of the LMC is not yet taken up
for construction. Further, the Polavaram Head Works consisting of Earth Cum
Rock Fill (ECRF) dam across Main river and spillway on the right flank of the

river etc. are still under construction and may take few more years for completion

and commissioning.

4. In ri\ieF Godavari, during the monsoon season, several lakhs of cusecs of
water is going into the sea unutilized and on the other hand, the Visakhapatnam

city and enroute villages of the left main canal are suffering from acute shortage

of watef for drinking and industrial needs particularly Visakhapatanam Steel Plant

and_Simhédri Thermal Power station. Keeping in mind the needs and demands

of the people for drinking water purpose and in order to utilize these flood waters

of the River Godavari going into the sea unutilized, the above lift scheme was

poséd, The scheme is proposed on the left bank of river Godavari near

pro
Seethanagaram (M) of East Godavari District to lift water

Purusothapatnam (V),

river Godavari under Stage | Pump House and drop the water into

from
Polavaram Left Main Canal at Km.

Left Main Canal at Km.50.00 under S
Yeleru reservoir for providing wate
Visakhapatnam City and enroute villages.

1.80 and then lift that water from Polavaram
tage || Pump House and let that water into

r for drinking and Industrial needs of

Cotit.d
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5. The water from this lift scheme will be purnped during floods in 1 1e River
Godavari by pumps for the delivering water at the prescribed location or LMC of
Polavaram Project which is cleared from environmental clearance reqlireme:it
and rough another lift it will be let into Yeleru reservoir for usage for -drinkini

water needs of Vizag city.

6. It is very important to note that the present lift scheme is temj vrary in
nature and once the Polavaram Project is completed in near future and f+:comes
operational, the water from the Polavaram Project Reservoir will flow b/ grawvilv
into the canals and pumping of water from river Godavari would not be 1 equire«!.
Once the Polavaram Project becomes fully operational, the pumps c! the lilt
schemes would be taken away and used for other projects. Therefor: it can
clearly be seen that no new "Irrigation Project” is being constructed. Onlt* Pump:i
were installed to lift flood water from the River Godavari and stipply to
Visakhapatanam City for drinking and industrial needs which are faciryj acute

shortage at present.

T It is to reiterate that the Purushothapatnam Lift Scheme is neither 1 hydrc -
electric project with dam/barrage nor an lrrigation Project having compoients ¢f
canal system and distributary network to cater to the needs of new commanil
area under it. Therefore, as per the EIA notification, 2006, no Envircnmenlal
Clearance would be required as the present Purushothapatnam Lift Sche rne wa:

undertaken for pumping water from source to the specified delivering poir 1.

8. The extent of lands used for the above temporary lift scheme, do 1ot have:
any forest area and therefore there is no requirement of either forest ar other
environmental clearance. Lands necessary for erecting the pumps and laying ¢
underground pipelines have been acquired. Matters relating to compens: tion ar:

partly settled and partly under litigation. As far as these lands are coicernec

there is no environmental dimension,

8.  The Show Cause Notice was issued on the premise that thers is ar
Environmental angle to the Purushothapatnam lift scheme, and by rea:nn of il

being outside Polavaram project, or even a modification of it, approval of he

yont...4d
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Ministry of Environment and Forest and Climate change would be requied. It is
respectfully submitted that it is altogether a different case where the lift scheme
was provided on temporary basis for a short period to provide drinking and
industrial water to Visakhapatnam City and villages enroule the canil which
does nol require any Environmental Clearance as per EIA Notificaticn-2006.
Therefore, request for review and recalling show-cause notice, as the work
undertaken is neither a modification nor an amendment of the Polavaram
Irrigation Project. It is intended mainly to utilize the flood water which s going
into sea for the drinking water and industrlal water needs of the Visakhe patnam
city and enroute villages of the Left Main Canal. The distributary networl: of Left
Main Canal Is not yet taken up and it may take 2 to 3 years to commence and
complete distributary system by which time the dam work also will be completed
and the present lift scheme will become defunct.

10.  After the receipt of the show cause notice, the Operaiion of
Purushothapatnam Lift Scheme has been stopped. Since then, nearly 15)0 TMC
of Godavari water went to sea without any utilisation. During the same period
the people of East Godavari and Visakhapatnam districts are sufferirg from

severe shortage of drinking water.

11. ‘ In view of the above facts, it is requested to withdraw the show cause
notice without any further implications and allow pumping in this flood seuson as

the temporary work will serve a great purpose of providing drinking water to
Visakhapatnam city and enroute villages of left Main Canal during monsoon

season. As there is no other larger public purpose to be served by staling the

current useful work, the Show Cause notice may please be recalled.

lb'urs faithfully,

SPL CHIEF SEYRETARY TO GOVERNIVENT

‘{épy to

The Secretary to Government of India, ,. :
ry e = \M% ’)/n(>

Ministry of Water Resources, Sramasakthi Bhavaf;
Rafi Marg, NEW DELHL.
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PoOM MO - F/ Sactinn Qffieer

2, . TW U g
C f Se (/{) '[Oﬂ Ministry of Water Revource

sy g, At fosdl
Move, of Indis, New Delb
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Woater Resources Department - Patisam Lift Scheme on River
Godavan — Operational rules - Orders — Issued

WA:I'_ER RESOURCES (Projactd. A2) DEPARTMENT

G QO.RT.No. 200 Dated 27-03-2015
Read the following’

11G.0.Ms.No.1, | & CAD (Prq).I-A2) Dept.. dt.01-01-2015

2) From ENC, ISPP, Dowlaiswaram LrNo.ENC/ISPP/DCE/OT 1/
AEE-2/RMC Lift; dated: 27-03-2015.

888

_In the ref. 2nd read above, Engineer-in-Chief, ISPP
D_owlmswaram has requested to issue operational rules on Pattisam
Lift Scheme, Government after careful examination hereby issue the

following operational rules for Pattisam Lift Scheme on River
Godavan:

1) This Lift Scheme should be designed suitably keeping the
minimum water level as (+)14.00 meters.

2) The_water through the Pattisam Lift scheme shall be drawn.
when the water level in River Godavari at Pattisam pump house
site is at (+) 14.00 metres or above only.

3) First priority would be given to Godavari Delta from the water
available at Sir Aurther Cotton Barrage (SACB) and then only
water should be lifted through Pattisam Lift Scheme.

#4) Water should be drawn during flood seascn only from river
Godavan which otherwise will be flowing over the crest of
SACB, as wasle into the sea. The water should not be drawn
through this scheme during the Rabi Season.

5) The discharge drawn from the Lift Scheme should not exceed
the surplus flow over the SACB, after meeting the demands of
SACB and other existing lift imgation schemes.

6) The water available in the storage of SACB can not be drawn
through this lift scheme, as the minimum water level of the
pump house is kept at (+) 14.00 metres, well above the pond
level of SACB of (+)13.67 metres.

7) The approval of the SCIWAM Committe, which is looking afier
release of water in irrigation projects should be obtained befare
operating the Pattisam Lift scheme.

8) The scheme should be operated only, when all the above
conditions are fullfiled.

9) The Pattisam lift scheme will be operated in accordance with
the operational schedule as approved and authorised by the
Engineer-in-Chief, lIrrigation in accordance with the above
conditions. Any change in the operational schedule will be
done with the approval of the Gavernment only.

Contd..2..
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2. The Engineer-in-Chief, |ISPP, Dowlaiswaram shall take necessary
action accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

ADITYA NATH DAS
PRINCIPAL SECRETARY TO GOVERNMENT

To
The Engineer-in-Chief, ISPP, Dowlaiswaram

Copy to:
PS to Hon'ble Minister for Water Resources Dept.,

PS to Secretary to CM
PS to Prl. Secretary to Govt., Water Resources Dept.,

I FORWARDED BY ORDER //

SECTION OFFICER



